S
CENTRAL ADMINISTRATIVE TRIBUNAL
‘GUWAHATI BENCH '
- GUWAHATI-05

-

(DESTRUCTION L.O)I:l RECORI?%RULES 1990)
v o (J 2 oI =/ < o1 &
/ éy’w/ 7 ordine P L DR

bR S sosep b SR ANT L. ...
CZ/ cf’j/O%M" 7 RA/CP NOuoscreesiiisissesaenes
291% 7 7 |
E.P/M.ANO.....oooorueeeneeenereenes
1. Orders Sheet....,.....;.@ﬁ; ..................... 7= S0 U £04 D rrrrenens
2. Judgment/ Order dtd Z1 ?Mﬂ} ...... PE.lciiiirininninnnen toéﬁf@ ......
'3. Judgment & Order dtd.........ccoceeuee Received from H.C/Supreme Court
. OAQ/A( ............... S ) TN 13 S,




. TVE  TRITU L
@INT 2L ADA LML STRAT
Al AT L DENCH:

- . 1 T
-~ 1 nor, < T
7, , 4 1L O § 1 g

e ni -

__."“.,. ot
P LE-S e

- : A6
Origin al A;:plicatlon No.___,,_______,%_/b?

L.
: /
2, Mise ¥etition Mo. . o
3. Goﬁtnmpt‘ ietition No. i
4, Reviewds. application Mo. _ /
ol iia & Crs
f%pwloéaﬁ’é(o) 2 M. %av%ka@yi pgs VS__Union of Indis
“\. E\ .

"
T S

Advocate for the ﬂeSDOHda";t(s) S QAKC :, :

* ‘ - . . ¢ o ihe Tri;‘unal
§5€£§;5f the Registry § Date 1 Order Of.the -
R : % {

{20307 the claim of the applicants is that

% the \iaplicants have promoted to the

E post o;f Assistant Engineer from 2001

i-' ‘ and th;ey have joined in the C.P.W.D as

I‘)y? chié‘, i ]umor an}‘neer in the year 1988 to.
')Qd( | 1991. lhe grievance of the applicants. 13.‘

L w b that the - vacancies. against sy}pr_h the

N ~ ) X .
‘advocate for the Applic

ant( s) M’v M-’Md)

)LS Q. M\M"“

' "C/\;Q } o .-‘
LUB v&h\\\

seniority have bheen

appl:cants have been appomt:ed l:hough

sllowed to the

applicants from the years 2001 and they

1994 to 1997. Buf the Respondent‘s have

not given the seniority from. the date of

Contd/-

perfam1r to the previous years but the

are eligible to be promoted\in the year .




20.3.07

_ seniarity ha,ie' J)’éep‘ allowed fo the .

l\\
P
«

-~

The claim of the applicants is that |

the applicants have,promoted to the

post of Assistant Efngineer from 2001
and they have joingd in the CP.W.D as
Junior Engineer h’&ghe year 1988 to
1991. The grievance of the applicants is

that the vacan¢ies against which the

applicants ' haye been appointed though

pertain to thé¢ previous years but the

.applicants frpm the years 2001 and they’

are eligible [fo be promoted -i'n:the ‘year .

- 1994 o 19 7. But the Respondents have

not given the seniority from the date of

; !‘fi

Contd/-



FORM No. &

f.. S5 L\' L( 46)

CENIRAL AMITNTSTRALIVE TRIHUNAL
GUWALANT BENCH

ORDERSELSRT.

en e v

Original Application No. J4 £ 07 | e

MisCePetition NOcseeeoassssssanosscansosorcenoncecs

Contempt Petition NOeseseasasnescntrsenvencesarers

Review Application NOseececossseccovsnesoncrenres
Applicant(s). SeMeBangshiary & OLSe. ic.vieascneces
ResponAant(S) eeeseessssasssassneioscannrncvereces

advocate for the applicant(s)...adil, faved, ue sSsBoattach.ar jee

_ Sr. C.G.S5.Ce
advocate for the Re.spondcnt(sh.......................

5 A e A PR a Y M— Y T T

NStes or the xeg)._,\_lj‘g L)a'fé”'”r “order. oz Ehe 'i‘eruma]

% 20.3.07 ‘The claim of the applicants is that

. %the applicants have promoted to the
This application is in forr.

is filed/C F. for Rs. 20 épost of Assistant Engineer from 2001
d'“pos ted vid: IPO/BD
....... 3 \1(-\' 4519 79 |and they have jOde in the C.PW.D as-

Dated.......... " \ SN P
¢ . MLQ}“‘ : Junior Engineer in the year 1988

Dy. chistra‘:r a‘ 1991. The grievance of the applicants;"'\

“é "';i:hat the vacancies against which
% ’

A : ‘applicants have been appointed ,t‘h%
‘pertain tn the previous years hu’

: {
. :semonty have been allowed t.{
i

i apphrants from the years 2001 ax}-"

lare eligible to be promoted in ¥
J’

i 1994 to 1997. But the'}"{espeﬂd‘r

not given the seniority from the

w




7 20.3.07 | 1N
eligible to be promoted to the pSst l;)f »
Assistant Engineer. The claim of \‘t,hef :
applicant 19 that t'hejr should }1a;e éiven
notio?al promotion  as  Assistant
- Engineer. .3’59_ other Bench of the
'meunal including the Principal Bench, |

New Denn allowed the notional semonty

in the similarly_ situated persons.

Notice g ovele~ ot |
—Z‘D “D/qsf et o A'O/Y ‘. -1 hﬂVé heard Mr.A.Ahmed learned

W %DKW N%-‘

counsel for the applicant and Ms.U.Das

), 2873 Jy regefs T learned. AACGSC. for  the
'_&777.«@ ﬁS’/‘ | Respon;ients. When tﬁe matter came up
J)/No 27 Y2322 for bearing the learned counsel for the

Ko 07 ok s74) 67 . respondents has submitted that she

would like to take instructions.

Issue nofice on the Respondents.

g, T~ Post the matter on 7.5.07.

. Member Vice-Chairman

o~ Im
i« Y& o} 7.54070 counsel for the respondents prays

fer time to file written statement. Four
weeks time is jranted to file written stste-

N\

-| ment. Post the matter on 7.6.07.
2 v Leey,
1m Vicef-chairman
. . '
7.6.2007 Post the, case on 9.7.2007 for filing of

reply statement.
Lileof )

\ i }O%}} \O ; ’ : ~ Vice-Chairman
\ ‘ ‘
)
‘\_ ; b ‘

/bb/



o

(*Ag'f
c*l\.7’7'/o‘,7~ B r h\(@

5.7.07. Sounsel for the respondents, Wanted time
{0 file written statement. Let it be done. Post the

matter on 7.8.07.. | &/

Vice-Chairman

Im

27.8. 07. Judgment delivered in open Court. Kept
in separate sheets. AppllCathn is disposed of.

NoO.costse

-

Vice=Chaimman



CENTRAL ADHINIST?ATIVE TRIBUNAL: : GUWAHATI BENCH.
(0.A. No 74 of 2007)
DATE OF DECISION 27.8.2007.
Mr.S.M.Bangshiary & Ors. _ APPLICANT/S

ADVOCATEFOR THE

Mr.Adil Ahmed, ' APPLICANT(S)
- VERSUS-
Union of India & Ors. . RESPONDENT(S)
Ms.U.Das, Addl.C.G.S.C. ADVOCATE FOR THE
RESPONDENT(S)
CORAM

HON’BLE MR.K.V.SACHIDANANDAN, VICE-CHAIRMAN

1. Whether Reporters of lgcal papers may be allowed to
see the judgments? /7L/D -
2. To be referred to the Reporter or not? /h/v

3. Whether to be forwarded for including in the Digest
Being complied at Jodhpur Bench ther Benches?

4. Whether their Lordships wish to see the fair copy of

the Judgment? /¢bﬂ

Judgment delivered by Hon’ble Vice-Chairman




CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH

Original Application No.74 of 2007

Date of Order: This the 27* Day of August, 2007.

HON’BLE MR.K.V.SACHIDANANDAN, VICE-CHAIRMAN

1. Shrll Sashi Mohan Bangshiary
Sonl of Shri Durgeswar Banshiary
Assistant Engineer(Civil)
Guvyahatl Central Sub-Division-II
CPWD, Kotabari, Guwahati-35

2.  Shri Ramen Borah
Assistant Engineer{Civil) T :
Guwahati Central Sub-Division-1,CRPF Group Centre
CPWD Guwahati-23 - : s

3. Shri Hemen Chandra Rava
Assistant Engineer{Civil)
Tezpur Central Sub-Division-1
Near Mahabhairab New Market Tezpur Dnst
Sonitpur
4, Mrez1 Saraswagfti Knowar
Assistant Engineer (P)
Tezpur Central Division .
Near Mahabhairab New Market Tezpur Dist.
Sonitpur

5.  Shri Lakhya Ram Patir
Assistant Engineer(Civil)
Khatkoti Central Sub-Divjision-1
CPWD Group Centre, CRPF

* Khatkotl, Dist: Karbi Anglong

6. Shn Lohit Sonowal
Assistant Engineer(Civil) A
Mohanbari Avaiation Sub-Division
CPWD Mohanbari Air Field
Dibxl'ugarh Dist:Dibrugarh

7.  Shri Diken Chandra Boro
Assistant Eengineer{Electrical)
" Eloctrical Mechanical Suh»Div:sion
Doomdooma CPWD
Doomdooma-7861 51




10.

Sghri Ngil Khanpau

Assistant Engineer(Civil)
Manipur Central Sub-Division-II,
CPWD,Tulihal Airport,
Imphal-795140

Manipur.

Shri Ramesh Chandra Das
Assistant Engineer (Civil)
Dimagiri Central Maintenance
Sub-Divjision-1I,IBBR CPWD
Dimagiri (Tlabung)

Mizoram

Shri Suresh Pal

Assistant Engineer (Civil)
Dimagiri Central Maintenance
Sub-Division-1.IBBR CPWD
Dimagiri (Tlabung)

Mizioram '

By Advocate Mr.A.Ahmed,

-AND-

The Union of India represented by the
Secretary to the Government of India

Ministry of Urban Affairs

Nirman Bhawan, New Delhi-11

The Director General (Works)
Central Works Public Department
118-A, Nirman Bhawan

New Delhi{10011.

The Director (Administration)
Central Public Works Department

Nirman Bhawan,
New Delhi-110011,

By Advocate Ms.U.Das, Addl.C.G.S.C.

Applicants

Respondents.

[



ORDER (ORAL

K.V.SACHIDANANDAN, V.C:

The case of the applicant is that the applicants become
eligible for being considered for promotion to the post of Assistant
Engineer under the Departmental Competitive Examination. However
the Réspondents did not hold the Examination in time resulting
various litigations. The Respondent notified the Examination through
advertisement deciaring 391 vacancies to the post of Assistant
Engineer for the years from 1993-1994 till 1999. The applicants
appeared in the said examination and duly qualified the same. But the
Respondents did not declare the result for all the vacancies year wise
The result for the remaining 65 vacanocies year wise subsequently
declared by the Respondents, but the seniority have been allowed to
the applicants from the &éar 2001 only. On the other hand those
persons who were appointed to the post of Executive Engineer CPWD
on seniority basis were allowed the ixotional seniority w.e.f. the dates
from which the vacancies have been available to the appointment.
According to the applicant some similarly situated persons has
approached the Central Administrative Tribunal, Principal Bench,
New Delhi by filling O.A.No.2710/2003 Shri Vijandar Singh and others
and O.A.No.1260/CH/2003 by A.P. Garg and Others before the
Hon’ble CAT Chandigarh Bench, accordingly, the Principal Bench,
CAT, New Delhi ar;d Chandigarh Bench granted the Notional seniority
from the date and the years in which vacancies arises against which
the applicants are shown to have been appointed as Assistant
Engineer, CPWD. The instant applicants being similarly situated with

those persons were not the said benefit. As such they filed various

Y
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Representations before the Respondents, but the Respondent did
not take any action in this regard. Being aggrieved the applicant has
filed this O.A. Seeking the following reliefs:

"8.1) That the Hon’'ble
Tribunal may be pleased to
direct the Respondents to give
notional seniority to the
applicants from the date and
year when vacancies of
* Assistant Engineers arose with
all consequential benefits.

8.2) That the Hon’ble Tribunal
may be pleased to direct the
Respondents to allow
seniority to the applicants,
w.e.f. the dates and the
years in which vacancies
against the applicants have
been appointed were
available.

8.3.) To pass any other
appropriate relief or relieves
to which the applicants may
be entitled and as may be
deem fit and proper by the
Hon'ble Tribunal.”

I have heard Mr.A.Ahmed learned counsel for the applicants and
Ms. U. Das learned Addl.C.G.S.C for the Respondents. When the
matter came up for hearing the learned counsel for the applicant has

drawn our attention to the Office Order dated 23.02.2006 (Annexure

~]) which is reproduced as follows:-

OFFICE ORDER

“ In partial modification
of this Office Order even
number dated 23.02.2006,
the undersigned is directed
to say that in compliance to
the directions of the Hon’ble
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CA.T., Chandlgarh Bench in
0.A.N0.1260/2003 by its

order dated 29" July, 2004 in

the. case of AP. Garg &

Others Vs. UOI & Others, the

undersigned is directed to
say that notional seniority be

' fixed as per merit with date

" of joining as 1% July of the
" relevant year of the vacancy

in respect of those who were

a party in the case. Rest will -

remain same.”

In this matter also the Notional Seniority has been fixed as per

seniority. He also produced the a letter dated 22.5.2007 which quoted .

as follows:-

“In compliance to the directions of
the Hon’ble CAT,(Principal Bench)

New Delhi in 0.A.No.1105/2006 by
its order dated 2.4.2007 in the
case of Ashok Meena & Others Vs.
UOI & Others, notional seniority is
granted = to the Assistant
Engineers (Civil & Elect.), who

- were party (as per enclosed

Annexure) in the case and were
appointed on the basis of Limited
Departmental ~  Competitive
Examination, 1999, w.e.f 1* July of
the year in which the vacancies
arose. : .
This is subject to the

. outcome in the CWP

No.19316/2005 in the Hon’'ble
High Court of Punjab and Haryana
and CWP No.1188/2005 in the
Hon'’ble High Court of Delhi.”

It is contended that the case of Ashok Kumar Meena & Others Vs.

UOI & Others and in compliance of the directions of the CAT,

Principal Bench New Delhi, Judgment, O. A. No0.1105/2006. The

Counsel for the applicant has submitted that he will be satisfied .if

directions is given to the Respondents to consider and dispose of the

same -within the .time frame. Counsel for the Respondents has



v

6

submitted that she has no objection if such direction is given. In the
interest of justice, this Court directs the applicant to make
comprehensive representation individually BEFORE THE 2N°
respondents within 15 days from the date of receipt of this order and
on receipt of such rppresentatibn the Respondent No.2 or any other.
competent authority shall dispose of the same within a time frame of
three months thereafter with considering the above observations

made by this Court.

O.A is disposed of accordingly at the

admission stage itself. There shall be no order as to costs.

(K.V.SACHIDANANDAN)
VICE-CHAIRMAN




(An Application Under Section 19 of the Administrative Tribunals Act 1985)

IN THE CENTRAL
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“%Eg}?{‘;ﬁ(f.x O O A
I Central &cii o oovsoc b

C%" At
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NNSIRAII{I% TRIBUNAL,

ORIGINAL APPLICATION NO. ’:F 4 OF 2007.

Shri Sashi Mohan Bangshiary & Others

- Versus -

...Applicants

The Union of India & Others

...Respondents

INDEX

8§l No.

Amnexure

Particulars

Page No.

Application

Tto 1]

Verification

13

Typed copy of the Recruitment Rules for the
post of Assistant Engineer, CP.W.D. was
published in Gazette of India, June 21, 1997.

14-1¢

Typed copy of the Judgment & Order dated
15.02.1999 passed in O.A. No.2239/1998
with O.A.No0.2526/1998 in Kamal Kishore
Joshi & Others ~Vs- Union of India & Others
and Sudama Prashad Sharma & Others —Vs-
Union of India.

M-

Photocopy of the Notification for filling up
the post of Assistant Engineer (Civil) and
Assistant  Engineer  (Electrical) dated
16.09.1998.

29 -39

Photocopy of the relevant portion of the
result of AE (C. PWD) L.D.C.E. 1999 dated
16.02.2001.

23 -39

Photocopy of the Extract portion of the
Office Order No. 216/2001 dated 28.09.2001.

40 - 44

Photocopy of the Office: . Memorandum
No.29/1/2002-EC-1II dated 04.06.2002.

42 -

Photocopy of Order No.29/7/2002-EC-TI |

dated 04.09.2003.

10

T @ mp m

Photocopy of the Judgment & Order dated
13.05.2004 passed by the Hon’ble Tribunal,
Principal Bench, New: Dellr in
0.A.No.2710/2003.

47

48 - 53

i1

Photocopy of the Judgment & Order dated
29.06.2004 passed by the Hon’ble Tribunal,
Chandigath  Bench, -~ Chandigath in
0.A No.1260/CH/2003.

54 - 59

W
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12 J Photocopy of the Office Order No.8/26/2005- €D
' EC-1I dated 22/23.05.2006.

13 K-K.... Photocopies of some of the Representations
filed by the instant Applicants before the | {1 ~ 70
, Respondent No.2.

14 L. Photocopy of the Judgment & Order of
Hon’ble Central Administrative Tribunal, Hi- Y
New Delhi in R. K. Nafaria ~Vs-Union of

India in O.A.No.605 of 1987.

Date: 19- 03 -2060¢. Filed By:

Swita M@d\eﬂ ee
Advocate
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

GUWAHATI BENCH:: GUWAHATI.

(AN APPLICATION UNDER SECTION 19 OF THE ADMINISTRATIVE

TRIBUNAL ACT, 1985)

ORIGINAL APPLICATION NO. 7‘4’ OF 2007.

BETWEEN

Shri Sashi Mohan Bangshiary & 9 Others

......... Applicants
- Versus —
The Union of India & Others
............ Respondents.
LIST OF DATES AND SYNOPSIS
1988 to 1991 The Applicants herein joined in Central Public Works

1993 to 1997

15-02-1999

16-09-1998

Departxhent (in short CPWD} under the Respondent

'No. 1 as Junior Engineer on different dates in the year

1988 to 1991.

The Applicants become eligible for being considered
for promotion to the post of Assistant Engineer under
the mode of Limited Departmental Competitive
Examination. However the Respondents did not hold

the Examination in time resulting various litigations.

The Hon’ble Tribunal Principle Bench New Delhi, in

case of Kamal Kishan Joshi and others —Vs- Union of
India and Others while interpreting the rules directed
the Respondents to hold the LDCE vide its Order
dated 15-02-1999.

The Respondent No. 2 notified the Examination
through advertisemént declaring 391 vacancies to the
post of Assistant Engineer for various years as
starting year from 1993- 1994 till 1999.
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16-02-2001 The Applicants appeared in the said examination and
duly qualified the same. However the Respondent did
not declare the result for all the vacancies in one go.
The result was declared in respect of only 336

vacancies year wise.

01-02-2002 The result for the remaining 65 vacancies year wise
was subsequently declared by the Respondent. It is
humbly submitted that the vacancies against which
the applicants have been appointed though pertain to
the previous years but the seniority have been allowed
to the applicants from the year 2001 only. On the
other hand those persons who were appointed to the
post of Executive Enginéer CPWD on seniority basis
were allowed the notional seniority w.e.f. the dates
from which the vacancies have been available to the .
appointment.

04-09-2003 The Respondent rejected the claim of the notional
seniority to the Appliéants.

13-05-2004 The Hon'’ble Principle Bench CAT New Delhi, allowed
' the notional seniority in the similarly situated person’s
case. _

29-06-2004 The Hon’ble Tribunal Chandigarh Bench allowed
another case of similarly situated persons on notional
seniority. |

22/23-05-2006 The Respondent No. 2 conveyed that notional seniority
has been fixed to those Assistant Engineers only who
were parties in the aforesaid cases and the rest will
remain same. Thereafter the instant Applicants filed
various representationé in different dates but the

Respondent did not considered the same till date.

Hence this Original Application for seeking justice in

this matter.
/ |
/s /. / )

/
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 42 0
GUWAHATI BENCH:: GUWAHATI. .;‘{ %

(AN APPLICATION UNDER SECTION 19 OF THE ADMINISTRATIVE
TRIBUNAL ACT, 1985)

ORIGINAL APPLICATION NO. OF 2007.

BETWEEN

1. Shri Sashi Mohan Bangshiary
Son of Shri Durgeswar Banghiary
Assistant Engineer (Civil)
Guwahati Central Sub-Division-II
CPWD, Kotabari, Guwahati-35.

2.  Shri Ramen Borah
‘Assistant Engineer (Civil)
Guwahati Central Sub-Division-I
- CRPF Group Centre
CPWD, Guwahati-23.

3.  Shri Hemen Chandra Rava
Assistant Engineer (Civil)
Tezpur Central Sub-Division-I
Near Mahabhairab New Market Tezpur Dist:
Sonitpur.

4.  Mrs.Saraswati Konwar
Assistant Engineer (P)
Tezpur Central Division
Near Mahabhairab New Market Tezpur Dist:
Sonitpur. o

5. Shri Lakhya Ram Patir
Assistant Engineer (Civil)
Khatkoti Central Sub-Division-I
CPWD, Group Centre, CRPF
Khatkoti, Dist: Karbi Anglong.

6. Shri Lohit Sonowal
Assistant Engineer (Civil)
Mohanbari Aviation Sub-Division
CPWD, Mohanbari Air Field
Dibrugarh, Dist: Dibrugarh.

7. Shri Diken Chandra Boro
Assistant Engineer (Electrical)
Electrical Mechanical Sub-Division
Doomdooma CPWD
Doomdooma-786151.



10.

NaY

Shri Ngil Khanpau

Assistant Engineer (Civil)
Manipur Central Sub-Division-II
CPWD, Tulihal Airport
Imphal-795140

Manipur.

Shri Ramesh Chandra Das
Assistant Engineer (Civil)
Dimagiri Central Maintenance
Sub-Division-II, IBBR CPWD
Dimagiri (Tlabung)

Mizoram.

Shri Suresh Pal
Assistant Engineer (Civil)
Dimagiri Central Maintenance
Sub-Division-I, IBBR CPWD
Dimagiri (Tlabung)
Mizoram
. ...Applicants

-AND-
The Union of India represented by the

Secretary to the Government of India
Ministry of Urban Affairs

- Nirman Bhawan, New Delhi-11.

The Director General (Works)
Central Works Public Department
118-A, Nirman Bhawan

New Dethi- 10011.

The Director (Administration)
Central Public Works Department
Nirman Bhawan,
New Delhi-110011.
’ ...Respondents

DETAILS OF THE APPLICATION :

PARTICULARS OF THE ORDER AGAINST WHICH THE
APPLICATION IS MADE:

This Original Application is filed by the Applicants Yor
granting them the seniority on notional basis in the Grade of
Assistant Engineer with effect from the date of availability of

vacancy against which the Applicants appeared in Limited
Departmental Competitive Examination (in short LDCE) and also

praying for the same benefits given by the Respondents to the other -



2)

3)

4)

similarly situated persons in reference to the Judgments and Orders
passed by the Hon’ble Central Administrative Tribunal Principle
Bench, New Delhi, in O. A. No. 2710/03 dated 13-05-2004 in
Vijandar Singh and Others — Vs- Union of India and Others and the
Hon’ble Central Administrative Tribunal, Chandigarh Bench in
0O.A.No.1260/CH/2003 dated 29.07.2004 A.P.Garg & Others -Vs-
Union of India & Others.

-JURISDICTION OF THE TRIBUNAL

The Applicants declare that the subject matter of the instant

application is within the jurisdiction of the Hon’ble Tribunal.
LIMITATION

The Applicants further declare that the subject matter of the
instant application is within the limitation prescribed under Section
21 of the Administrative Tribunal Act 1985.

FACTS OF THE CASE:

Facts of the case in brief are given below:

4.1) That your humble Applicants are citizen of India and as such
they are entitled to all rights and privileges guaranteed under the

Constitution of India.

4.2) That your Applicants beg to state that the Applicant No.l
belongs to S.T. Community. He was appointed as Junior Engineer
(Civil) in Central Public Works Department (in short C.P.W.D.} on
29.01.1990. The Applicant No.2 belongs to S.T. Community. He was
appointed as Junior Engineer (Civil) in C.P.W.D. on 31.10.1989. The
Applicant No.3 belongs to S.T. Community. He was appointed as
Junior Engineer (Civil) in C.P.W.D. on 15.09.1989. The Applicant
No.4 belongs to S.T. Community. He was appointed as Junior
Engineer (P) in C.P.W.D. on 09.06.1991. The Applicant No.5 belongs
to 8. T. Community. He was appointed as Junior Engineer (Civil) in
C.PW.D. on 01.11.1989. The Applicant No.6 belongs to S.T.

Community. He was appointed as Junior Engineer in C.P.W.D. on



31.10.1989. The Applicant No.7 belongs to S.T. Community. He was
appointed as Junior Engineer (Electricall in C.P.W.D. on
24.05.1988. The Applicant No.8 belongs to S.T. Community. He was
appointed as Junior Engineer (Civil) in C.P.W.D. on 20.12.1990. The
Applicant No.9 belongs to S.T. Community. He was appointed as
Junior Engineer (Civil) in C.P.W.D. on 17.07.1991. The Applicant
No.10 belongs to S.T. Community. He was appointed as Junior
Engineer (Civil) in C.P.W.D. on 06.03.1989.

4.3) That your Applicants beg to state that as the grievances and
relief prayed in this Application are common. Therefore, theypray
before this Hon’ble Tribunal for grant of permission under Section 4
(5) (A) of the Central Administrative Tribunal (Procedure) Rules 1987
to move this Application jointly.

4.4) That your Applicants beg to state that next promotion from
Junior Engineer (Civil), C.P.W.D. is the post of Assistant Engineer.
There are two channels for promotion to the post of Assistant
Engineer. The Recruitment Rules for the post of Assistant Engineer,
C.P.W.D. was published in Gazette of India, June 21, 1997.

Typed copy of the Recruitment Rules for the post
of Assistant Engineer, C.P.W.D. was published in
Gazette of India, June 21, 1997 is annexed
hereunto and marked as ANNEXURE-A.

4.5) That your Applicants beg to state that when they became
eligible to appear in Limited Departmental Competitive Examination
(in short LDCE) for promotion to the post of Assistant Engineer, the
Respondents did not hold the aforesaid examination in time which
resulted various litigation. The Hon’ble Central Administrative
Tribunal, Principal Bench, New Delhi vide its Judgment & Order
dated 15.02.1999 passed in O.A. No0.2239/1998 with
O.A.No.2526l/ 1998 in Kamal Kishore Joshi & Others -Vs- Union of
India & Others and Sudama Prashad Sharma & Others -Vs- Union

of India consideration for promotion to the post of Assistant



Engineer directed the Respondent to hold the LDCE for the post of

Assistant Engineer with some observation.

Typed copy of the Judgment & Order dated
15.02.1999 passed in O.A. No.2239/1998 with
0.A.N0.2526/1998 in Kamal Kishore Joshi &
Others ~Vs- Union of India & Others and Sudama
Prashad Sharma & Others -Vs- Union of India is
annexed hereunto and marked as ANNEXURE-B.

4.6} That your Applicants beg to state that as per direction issued
by the Hon’ble Tribunal, Principal Bench, New Delhi in the
Judgment & Order in afore mentioned the Respondent No.2 notified
the LDCE for filling up 391 vacancies of Assistant Engineer (Civil)
(including the vacancies reserved for Schedule Caste and Schedule
Tribes candidates as per the Rules) and 68 vacancies of Assistant
Engineer (Electrical) (including vacancies reserved for Schedule
Caste and Schedule Tribes as per Rules) vacancies for various years
as starting year from 1993-1994 till 1999 vide its Notice dated
16.09.1998.
Photocopy of the Notification for filling up the post
of Assistant Engineer (Civill and Assistant
Engineer (Electrical) dated 16.09.1998 is annexed
hereunto and marked as ANNEXURE-C.

4.7) That your Applicants beg to state that they appeared in the
said Examination and qualified the same. However, the result was
not declared by the Respondents in respect all the vacancies in one
go. The Result was declared in respect of only 336 vacancies year
wise vide No. SE (T} 1 /JE/Deptt.Exam/98-99/1710 dated
16.02.2001. Subsequently however, the result was declared for
remaining 65 vacancies year wise vide Office Order No. SE
(T)/1/JEs/Deptt.Exam/98-99/261 dated 01.02.2002. The

Applicants were declared successful in these results.



Photocopy of the relevant portion of the result of
AE (C.P.W.D.) L.D.C.E. 1999 dated 16.02.2001 is
annexed hereunto and marked as ANNEXURE-D.

4.8) That yodr Applicants beg to state that on perusal of the
aforesaid declaration of the result would show that Applicants have
been appointed against the vacancy starting from the year 1994-
1995 onwards the details with regard to the appointment of the
Applicant are as under.

SL | Name Eligible  for | Senlority to be | Date of actual

No. AE, as per| allowed for the | promotion as
Result declare | year (Sr. No.) Assistant Engineer

1 Shri S. M. Bangsiwary (C) 1994-1995 1994-1995 16.04.2001

2 | ShriR. Borah (C) 1994-1995 | 1994-1995 16.04.2001

3 Shri H. C. Rava (C) 1994-1995 1994-1995 05.03.2001

4 | Smti Saraswati Konwar (C) 1995-1996 1995-1996 28.02.2005

5 | Shr Lakhya Ram Patir © 1994.1995 1994-1995 08.03.2001

6 Shri Lohit Sonowal (C) 1994-1 995 1994-1995 01.03.2001

7 | Shri Diken Chandra Boro E) 1993-1994 1993-1994 03.03.2001

8 | Shn Ngil Khanpau (C) 1995-1996 1995-1996 12.06.2001

9 | Shri Ramesh Chandra Das © 1995-1996 1995-1996 12.04.2001

10 | Shri Suresh Pal ©) 1996-1997 1996-1997 09.04.2001

4.9) That your Applicants beg to state that vide Office
Memorandum No.29/1/2002-EC-IIl dated 04.06.2002 and Order
dated 04.06.2003 the Respondents declared the provisional
seniority lists of Assistant Engineers (Civil & Electrical) in C.P.W.D.

as on 01.04.2002. It is to be stated even though the vacancies ,

against which the Applicants have been appointed as Assistant
Engineer pertain to varioué previous year byt the seniority have
been allowed to the Applicants as of the year 2001 and except in
case of Applicant No.4 as of the year 2005. On the other hand in
respeét of the person who were promofed to the post of Executive

Engineers, C.P.W.D. from the post of Assistant Engineer, C.P.W.D.

on seniority basis the notional seniority have been allowed with

" effect from the date from which the vacancies had been available to ‘

the appointment vide Office Order No.216/2001 datec} 28.09.2001.



Photocopy of the Extract portion of the Office
Order No. 216/2001 dated 28.09.2001 is annexed
hereunto and marked as ANNEXURE-E.

Photocopy of the Office Memorandum
No0.29/1/2002-EC-IIl dated 04.06.2002 is
annexed hereunto and marked as ANNEXURE-F.

4.10) That your Applicants beg to state that the General Secretary
of the C.P.W.D. Association filed a Representation before the
Authority concerned to grant notional seniority to the Assistant
Engineer (Civil & Electrical)] on the basis of year wise vacancies
available to the appointment. The Office of the Respondent No.2 vide
its Order No.29/7/2002-EC-III dated 04.09.2003 rejected the
aforesaid claim. Being aggrieved by this one Shri Vijandar Singh &
Others filed a Original Application No0.2710 of 2003 before the
Hon’ble the Central Administrative Tribunal, Principal Bench, New
Delhi praying for notional seniority from the dates and the years in
which vacancies against which the Applicants have been appointed
were available and against which the Applicants are shown to have
been appointed as Assistant Engineer, C.P.W.D. The Hon'ble
Tribunal, Principal Bench, New Delhi allowed the aforesaid Original
Application on 13.05.2004 and directed the Resppndents to grant
notional seniority to the Applicants from the dates and years when
vacancies arose. Subsequently another Original Application
No.1260/CH/2003 by Shri A. P. Garg & Others was filed before the
Hon’ble Central Administrative Tribunal, Chandigarh Bench,
Chandigarh. The Hon’ble Central Administrative Tribunal,
Chandigarh Bench, Chandigarh by relying the Judgment & Order
passed in Shri Vijandar Singh & Others (Supra) allowed the said
Original Application and directed the Respondent to comply the
same within three months from the date of receipt of the Order. It is
to be stated that in spite of best effort the instant Applicants could
not collect the clear copy of Judgment passed in Original
Application No.1260/CH/2003 passed by the Hon’ble Central
Administrative Tribunal, Chandigarh Bench, Chandigarh. This
Hon’ble Tribunal may be pleased to direct the Registry of Hon'’ble



Tribunal, Chandigarh Bench to provide the aforesaid copy of the

Order if this Hon’ble Tribunal may deem fit and proper.

Photocopy of Order No.29/7/2002-EC-1II dated
04.09.2003 is annexed hereunto and marked as
ANNEXURE-G.

Photocopy of the Judgment & Order dated
13.05.2004 passed by the Hop’ble Tribunal,
Principal Bench, New Delhi in 0.A.No0.2710/2003
is annexed hereunto and marked as ANNEXURE-
H. .

Photocopy of the Judgment & Order dated
29.06.2004 passed by the Hon’ble Tribunal,

Chandigarh Bench, Chandigarh in
0.A.No.1260/CH/2003 is annexed hereunto and
marked as ANNEXURE-I.

4.11) That your Applicants beg to state that surprisingly the
Respondent No.2 implemented the said Judgment & Order only to
those persons who were parties in those cases. The Office of the
Respondent No.2 vide its Office Order No.8/26/2005-EC-III dated
22/23.05.2006 conveyed that the notional seniority has been fixed
to those only Assistant Engineer who were a parties in the case of
Shri A. P. Garg & Others and the rest will remain same. However,
the instant Applicants being similarly situated with those persons
were not granted the said benefit. As such they filed various
Representations through proper channel before the Office of the
Respondent No.2 for the implementation of aforesaid Judgments &
Orders to grant them notional seniority and consequential benefit
thereupon in the post of Assistant Engineer. But the Respondent

did not take any action in this regard till date. Hence finding no’

other alternative your Applicants are compelled to approach the
Hon’ble Tribunal for seeking justice in to this matter.



X

Photocopy of the Office Order No.8/26/2005-EC-
Il dated 22/23.05.2006 is annexed hereunto and
marked as ANNEXURE-J.

Photocopies of some of the Representations filed
by the instant Applicants before the Respondent
No.2 is annexed hereunto and marked as
ANNEXURE-K to K....

4.12) That your Applicanfs beg to state and submit that the Hon’ble
Central Administrative Tribunal, New Delhi in case of R. K. Nafaria —
Vs-Union of India in O.A.No.605 of 1987 held that Applicant should
be given notional promotion as Assistant Engineer in his turn in the
penal against the reserved vacancies of each batch so reckoned. His
date of actual promotion should be antedated to the date of notional
promotion on the above basis with all consequential benefits
including that of seniority in the cadre of Assistant Engineer and the
said Application was allowed.

Photocopy of the Judgment & Order of Hon’ble
Central Administrative Tribunal, New Delhi in R.
K. Nafaria -Vs-Union of India in O.A.No.605 of

1987 is annexed hereunto and marked as .

ANNEXURE-L.

4.13) That your applicants submit that the Respondents have acted
with a mala-fide intention only to deprive the applicants from their
legitimate rights.

4.14) That your applicants_ submit that the action of the
Respondents is highly illegal, improper, and whimsical and also
against the fair play of administrative justice.
4.15) That your applicants submit that the Respondents have
violated the fundamental rights of the Applicants.

4.16) That this application is filed bonafide and for the interest of
justice.
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GROUNDS FOR RELIEF WITH LEGAL PROVISION:

5.1) For that, due to the above reasons narrated in detail the
action of the Respondents are in prima facie illegal, malafide,
arbitrary and without jurisdiction.

5.2) For that, the applicants are entitled for notional seniority with
effect from the date of vacancies against which their appointments
have shown in the office order dated 16-02-2001 declaring the
result.

5.3) For that, the denial of notional seniority to the applicants in
the post of Assistant Engineer is grossly illegal, arbitrary and
discriminatory particularly similarly situated persons in the same
department have been granted notional seniority by virtue of
Hon’ble Tribunal’s Order and Judgment. Moreover in the post of
Executive Engineer CPWD have been assigned notional seniority in
respect of the vacancies against which their appointments have

been made without approaching any court of law.

5.4) For that, it is settled proportion of law that the same principle
have been laid down in given cases, all other persons who are
similarly situated should be granted the said benefits without

requiring them to approach in the court of law.

5.5) For that, the applicants cannot be made to suffer the loss of
notional seniority on account of unacceptable delay on the part of
respondents in holding the examination required to be held under

rules every year.

5.6) For that, the Hon’ble Tribunal Principle Bench, New Delhi and
Hon’ble Tribunal, Chandigarh Bench has already delivered the
judgments by granting notional seniority to other similarly situated
persons.



6)

7)

8)

1

5.7) For that, the action of the respondents is arbitrary, mala-fide

and discriminatory with an ill motive.

5.8) For that the Respondents have violated the Article 14,16 & 21
of the Fundamental rights guaranteed under the Constitution of

India.

5.9) For that being a model employer the Respondents cannot
deny the benefit of notional seniority to the instant Applicants. As
such the Respondents should extend this benefit to the instant
Applicants without approaching this Hon’ble Tribunal.

The Applicants craves leave of this Hon’ble Tribunal advance

further grounds the time of hearing of this instant application.
DETAILS OF REMEDIES EXHAUSTED:

That there is no other alternative and efficacious and remedy
available to the applicant except the invoking the jurisdiction of this
Hon'’ble Tribunal under Section 19 of the Administrative Tribunal
Act, 1985.

MATTERS NOT PREVIOUSLY FILED OR PENDING IN ANY
OTHER COURT:

That the Applicants further declare that they have not filed
any application, writ petition or suit in respect of the subject matter
of the instant application before any other court, authority, nor any

such application, writ petition of suit is pending before any of them.

RELIEF SOUGHT FOR:

)

Under the facts and circumstances stated above the
applicants most respectfully prayed that Your Lordship may be
pleased to admit this application, call for the records of the case,
issue notices to the Respondents as to why the relief and relieves

sought for the applicant may not be granted and after hearing the



9)

10)
11)

12)

12

parties may be pleased to direct the Respondents to give the

following relieves.

8.1) That the Hon’ble Tribunal may be pleased to direct the
Respondents to give notional seniority to the applicants from the
date and year when vacancies of Assistant Engineers arose with all

consequential benefits.

8.2) That the Hon'’ble Tribunal may be pleased to direct the
Respondent to allow seniority to the applicants, w.e.f. the dates and
the years in which vacancies against the applicants have been

appointed were available.

8.3) To Pass any other appropriate relief or relieves to which the
applicants may be entitled and as may be deem fit and proper by
the Hon'’ble Tribunal.

8.4) To pay the cost of the application.

INTERIM ORDER PRAYED FOR:

At this stage applicant does not seek any interim relief but if
the Hon’ble Tribunal may deem fit and proper may pass any
appropriate order/orders.

Application is filed through Advocate.
Particulars of I.P.O.:

LP.O.No. 346651299
Dateof Issue 9¢. 9. 9p oY
Issued from &, ahat & PO
Payableat 5 . encd: et

LIST OF ENCLOSURES:
As stated above.

Verification . . . ...
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VERIFICATION

I, Shri Sashi Mohan Bangshiary, son of Shri Durgeswar
Banghiary, aged about 43 years, Assistaﬁt Engineer (Civil), Office of
the Guwahati Central Sub-Division-II, CPWD, Kotabari, Guwahati-
35 and the Applicant No. 1 of the instant application. I am duely
authorized by other Applicants to sign this verification on their
behalf. I, do hereby solemnly verify that the statements made in

paragraph nos. 44,43 —

———— are true to my knowledge, those made in paragraph nos. 4.2,

4!4 to 4.3

information derived there from which I believe to be true and those

are being matters of records are true to my

made in paragraph 5 are true to my legal advice and rests are my
humble submissions before this Honble Tribunal. I have not
suppressed any material facts. |

And 1 sign this verification on this the 19 H day of
March, 2007 at Guwahati. '

/

h +.DECLARANT

C onl nu«ﬂ@m@@%
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THE GAZETTE OF INDIA : JUNE 21, 1387/JYAISTHA 31, 1919

writing and in consultation with
the Union public Service Commission
relax any of the provisions of these
rules with.effect to any class or
category of persons. '

5. Saving - Noihing on them rules and .
direct reservations, relaxation of age
limit and other concessions requirement
to be provided for the Scheduled Castes,
the Tribes, the ex-serviceman and other»
special categories of persons n
accordance with the orders issued by the
Central Government from time to time in
this regard.

' SCHEDULE

Name of Fost Number of Post Class1f1cat1on Sca]e of Pay whether Selec-
- ‘Rs. tion or Non -
' Selection post

T T e e e e e - e —— — —— —— —— T T T T e e e e e

Assistant 1768 General Civil Service 2000-69-2300 Selection
Engineers (18397) Group B Gazetted Non EB-75-3Z -3200

(Civil) . Subject to -Ministerial. i

¢ : variation

5 dependent

y : ‘ on Work.

---------------------- ATTESTED
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Pericd or

Age limit whether benefit Education & other Whather age &
tor direct of addeded years quaiification edu.qualil. Probation
recruits of service requires for prescribed for if any.
‘admissibie direct recruits direct recruits
~ will apply in
: ' R ‘the case of
promotees.
(8) (7) (8) (8) (1c)

Circumstances in
which Union
Public Searvice
Commission to be
consulted in
making recruit-
ment.

' In cese of recr- If a Departmental Promotion
uitment by pro- Committee exists, what 1is
motion/deputation its composition.

direct recr /transfer grades

uitment or § from which pro-

by deputatiq@/ motion/deputation

transfer and| /transfer to be

percentage §i made.
of vacancies¥ '
to be filled

by various’

methods.

Method of
re:ruitment
whethes by

Fromoticn:

(1) Fifty percaent from
for Junior Engineers
{Civil) with eight
years regular ser-—
vice in the grade
and ’

Promotion




{(i1)

Fifty percent be
1imit2d departmeatal
compatative exami-
nat‘on to be condu-
cted by the Centrai
Fublic works Depart-
ment Training Insti-
tute, any. other
Institute duly reco-
nised by the Central
Govermnment, the Central
Guverinment (i17eg.)

N

[}

T

Group 8 Departmental
Promotion Tommittes
{for promotion;
.Additional Director
General wWorks, Central
Public wWorks ODepart-
mental-Choicrman.
.Chief Engineer, Centrai
Public wWcrks Department
~Membei . :
.Director
Directon
Centrai
ment — mMemm

dmirnistration,

entral of AOrks,
o WOorks Oepart-

Jounsuitation
with Union
Pub iic 3er-
vice Comm-—
sion not
necessary.

. 30/2/393-EC.I/EW.1]
.Bhatregar, Uncer Secy.

r )

U~




LENTRAL ADMINISTRATIVE .TRIBUNAL
, PRIN&LPﬁﬁ”BﬁﬁTH“‘>

VA NO. 2239/ 1098
© with
0A 2526/1088

%

New Delhi “thdwgmes Eh day of February, 1999

Hon’ble Shri T.N.Bhat, Member (J) |
Hon ble Shri S.p. Biewas, Member (4)

0A 2239/98

. EDERE |
1. Kamal Kiehore Joshi S z
99/3, NW Moti Bagh, New Delhi

Z. Navin Chandra Saxens, ' S
D/733, Serojint Nagay, New Delhi
3. Anll Kumar Mutrede,

C-5/147, Keehavpurem. Delhi. .JApplicant

( By Advocaté.Shri G.K.Aggarwsl)

OA 2526/98

1. udsis Prasad Sharms,
15/283, Lodi (olony, New Delhi

2. D.K.Yadav .
44/A-A, Sector DIZ Area, New Dalhit

3. Qantoah Shukla,
-228, Kidwal Nagar (E), New Delhi

. v ;
4. Puran:Singh , oo
E-158, Sarojini NG&&P, New Delhi  ..Applicants - SR

(By Advocate Shri Vijay K.Jain) |

| _ versus ‘ S R h
Uaion of Indis through _ v " :i T y
1. Secretary

M/Urban Affaire, ’ B B
Nirwan Bpavan. New Delhi. ’ :

2. Dircector Genersl ,§
CPWD, NPw Delhi. i
‘.
3. ,hipf Engineer (Training) : ;
CPWD, New Delhi . .Reespondents ] : i

(By Advocate'Shri A.K.Bhardwsd) ' S :

AXTESTED

ADVOCATE

R



13-

ORDER

Hon ble Shel S0P Biowas

1',v The legal issues ra;sed,'Background facts and the:
main reliefs sought for being common in these two OAs .
they  are bolng q1aposed of by a common order. A brief
description-bof antecedent facts would be essential for

the purpose of abpreciabion of the legal issues Iin-

volved. These are as follows:

AppliCénte‘ in both the OAs, are Junior Engineers
(JEe& for ehort) having put in over 15-20 vears of
service ‘iﬁﬁ the ‘CiVil and >Electrioal Departments of
Céntral Publiu Works Department (CPWD for short) Govern-
ment of Ind;a. Promotion to the next higher grade of
Aasistant aEngineer (AE for short is governed by 1954
Rules for 'Vacahcies arising upto 21.6.97 and by 1997-
Rules for vacancies occurring thereafter but both under
t?e proviso to Artiole 309 bf the Constitution 60th
tﬁese Rules provide that 50% of vacancies in AEs are to
be filled up through Department Promotion Comnittee (DPC
for short) on merit—cum—seniority basis and 50% through
Limited Departmental Competicive Examination (LDCE for
short). Tor those seeking prpmotion to the grade of AEs

under DPC quota, minimum length of regular service as JE

(Civil o:_Electrical) for 8 vears 18 required. While for,

LDCE the requirement i four years. PFPrior to 18.6.97

that is when the new R/Rs came into existence. LDCEs .

were being conducted by Union Public Service Commission

(UPSC  for short) and thereafter it is proceeded to be'

ALE SbED

ADVOCATE
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‘other words, LDCE—1999' in intended to cover vaoanoieé

Affairs & Employment and CPWD Electrical Engineer Group

-19- D

crganised by CFWD itself. Not case dated 16.9.98  and
8.10.98, as at A-1 and A-2 respectively, have been given
for holding LDCE-1999 on 21.2.99 to £111 up 391 posts of

Akas. The last LDCE wais conducted by UPSC in' 1992, In

ariaing during the period 1.4.93 to 31.3.99. Respon-

SIS RIS o) —aae

dents have arrived at the figures of 391 for the present

LICE on thevbagis'of 50% of. the total number of vacan-
\ / _ .
cles that occurred during the above period. Applicants '

in OA 2526 are challenging Recruitment Rules of the

Ministry of Urban Affaire & Employment and CPWD Central

Civil Engineer Group B Service 1997. Ministry of Urban

B Service R/Re-1997 and CPWD-Department of Training’s

Notice dated 16.9.98 for LDCE-1999 as well ap public

notice dated 6,10.98 iassued pursuant to framing of new T

R/Rs as aforesald, whereas the applicants in O0A 2238/98
have sought for quashing only Al and AZ notices dated

16.

e

).1998 and 5.10.1998.
OA 2239,/00

3. The applicants” case is that the number (either
for LDCE category or for the DPC category) should be
equal "to the number of vacancies arising due to perma-
nent exit of those AEs who were promoted from JEs to AEs
through LDCEB only plus 50% of the newly created ‘505ts
other thaﬁ cadre réview posts. It is apparent that exit

of promoted JEs as compéred to the officials coming from

| ATTESTED

ADVOCATE
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LDCE 1= much higher. Accordingly, if the quota rule is
not adhered to service cadre of JE in due courae of time
would be fiiled up by bandidates coming through the
route of LDCE and would thus not only lead to stagnation
but  would also disturb the existing rroviasion of 1:1
ratio Dbetween the two groups of employvees for the 'pur~

prose of Promotion to the grade of AEs. Therefore, if 50%

. of (AEs (C) through LDCE plus AEs (C) through DPC) 1is

given to LDCE, there will &~ progressive reduction of

DPC promotee AEs (c)'leading to distortion of 1:1 ratio

between LDCE and DPC promotees prescribed in the Rules.

4. Applicanta would afgue that vacanclies arising from
éxlsting DEC promotees ought to be filled through DFC
and those arising from rermanent exit of LDCE-prqmotees
to f11led up through LDCE and this provosition ia well
supported by the Judgment éf Supreme Coﬁrt»in the case

of Gove. of AP etc. B. Bate Musalatah etc JT 1995 (1) sC
20. '

5. Theré were no vacencieé in AEs (C) grade during
April, 93 to ﬁéroh, 99 due to permanent exit of LICE
promotees. Thefefore; there is no LDCE vacancy availa-
ble to be filled up through examination proposed to Dbe

held. All these 391 AE(C) vacanciea are to be filled up
through DPC.

6. Réapondenps have wrongly clubbed vacancies for the

entire period between 1.4.93 to 31.3.99 to be filled up

ATEESFED

Aphall
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1 ot

no  LINE was conducted after 1992 Applicants would have

T

by meana of LDCE-1999 to be held on 21.2.99. Such an
attempt would only enable those ineligibles to sit for
LDCE  for the- reriod 1993-98 and to compete for “the
vacancies arising during that period Articles 14 and 16
ol tho Conostitution of Ind 14; aro thun violated by traat,.
ing unequals aa equalé. On the analogy that i{f DFCe did‘
not’ met during 1993-98, the next DFC is required' to
prepare yvear-wise ééﬁel based on year-wise vacancies and

. S
eligibility. Similar procedure wag required to Dbe:

followed for LDCE in the instant case DPC vacancies

continued to get fil)ed up during 1993-98 even though

faced less competition if there were yearwise LICEs.
OA 2526(98

7. In bhis OA applicants have assailed the new R/Rs

1997 as aforesaid. While doing aso Shri V.K.Jain learned

Counsel for applicants sought to drew strength from the

decisions of the Supreme Court in a long chain cases.

Those case-laws as well as the specific paras of the
Arex Court cases to which Sri Jain drew our attention

are enumerated below:

(1) A.K.Subramani & Ors. v. UOI & Ors. AIR
1975 SC 483- Details, particularly in paras 20
and 28, were brought out for sharp focus.

(11) Jagmal- Sinéh Yadav Vs.M.Ramayya & Ors.

ATTESTED
AP hadl
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AIR 1977 3C 1974~ Main emphasis waa in respect
of the viewa expressed by their Lordships in
rara 34 of this case.

(111) P.S.Mahal & Ors. Va. UOI & Ors. AIP 1984
3C  129-Details in paras 32 oand 36 were high-
lighted.

(iv)‘ R.L.Bansal & Ors. Vs. U0l & Ors. AIR
1993 SC 976-Param 6,9.13, 16 and 24 were

quoted.

Learned counsel for the applicants also drew
attention to GSB 169 amending 1964-Rules drilled "Cen-

tral Engineering Service Clasa 11 R/Rs.-1978." Their

“ Lordships in that caée‘held that the amendment carried

out In some of these cases have been done in a ‘haste
and wlithout  propor scrutiny. 1t is evidence from the
fact that only Rule 24 was amended without corresponding

amendment of other rules in 1954-Rules.

a. Learned counsel argued that (illeg.) warnings
given Dby their Lordships of the Apex Court in a series

of Judaments, as mentioned aforesaid in chronological

order, did not have any impact on the respondents in_-

framing appropriate R/Rs. present RRs of 1997 are in no
way éxceptioné terma of bring a quitus in the matter.
The learned counéel can be conducted only after arriving
at the accurate total number of vacancies available &t
any given point of time because 50% must go to JEs with

8 vears regular service in the grade. Respondents have

L ATTESEFED
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not carried out such an exercise before issuing notices

for the examination.

9. Besidea assailing> the new R/Rs on the basls as
aforementioned, 1learned counsel has also pressed in
s#imilar arguments. On the 1lines of Shri G.K.Aggarwal;
Learned counsel in OA 239798, for the purpose of chal-
lenging the validity of the notifications from holding

the examination on 21.2.1999.

10. Shri A.K.Bhardwaj, Leerned counsel for the respon-
denta  vehemently opposed the relliefe claimed in both
the 0As. It has been submitted that as per applicants”
own admission quota preecribed for both the methods 1is
the same i3 1954 well 1997-Rules. 5o, at thelr vyoung
age at the initial stage, applicants heve had a chénce
to qualify in LDCE for promotion to AEs(C) against 50%
quota.. If they had failled in deing eo they caﬁnpb
complain against the said R/Rs at this stage. That

apart, with the prevailing methods operating available

aince 1954, the OAe of the applicants in challenging the

same now are barred by limitation.

11. We also find that none of the applicants have

come . out with the details as to how their interests-

individually are likely to get affected by the proposed.

LIE to Dbe held on 21.2.99. As por Rules JEs with 4

vears service in the grade are eligible to appear in the

LDCE whether elder or young. The applicants seek to

MEVESTFED
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frame  out two different cabegdries among the JEs .oné
with lenser and another with longer experience. The
ruales  do not prohibit a JE with Jong service to uppedr.
‘in the teaps which ére in vogue since 1954.  In fact,
all of them have additional opportunities to appear in
the LDCEs alongwith others (against 50% vacancies) as
well as are eligible to be considered by DFCs for their

promotion on the basis of aeniority—oum-merit.

It is well‘sebfled in law that administrative
vggthovities are fully empowered to lay down R/Rs in the.
intereat of effictency of service. The present OAs
appear to bave been filed by such official’a who appar:
ently could not get through the LDCEs held earlier for
promotion to AEs ana they are ncw pressing for promotion
ghrough the corridors of DPC only which, 1if allowed,
would onlx/%gégf;rate the efficiency of englnegring“py
service. This is not the firast time that LDCE is Ybeind
held after é long gap. After 1979, this exam was held

in 1982, 1In 1983 then in 1989 and 1992. We cannot also

doubt that the depurtment 18 incapable of holding the

cbﬂiﬁment of JEs on All—lndia basis as also departmental

LDCE  since it is a]ready holdinp e\aminatione for ré— j\

examination for AEs and EEs. Director General of Works
has a Trainingz Institute which is full competenﬁ ;to
conduct the LDCEs énd is the notified authority for con-
ducting the said examination as per R/Rs. We also find

that in both the R/Rs of 1954 and 1997 the posts of AEa

R e Ll

() and AEB(E) are being filled up 50% by LDCE and 50%
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by DFC. The principle of holding DPC is also applicable
to vacancles thch would occur during a particular vear
by way of new creatién/retirement/death/promotion irres-
pective of the fact that by whom the posts are vaéated
i.e.-whether by promotee quota AEs or by LDCE-quota AEs.
~The records have been brought before us to show that the
rercentage  prescribed for each quota is not being fol-
lowed in the present case, due to non-conducting of LDCE
after 1992, 50% quota for LDCE has got accumulated.
Vacancies proposed to be filled up by LDCE on 21.2.99
are those that got accumulated since long and include
eariier béckloés.‘ Even the four mador grounds on the
baaia of which learned counsel for the applicants in OA
2526/98 have challenged the new R/Re-1897 do not vitiate
the legality of the new rules framed. They only point
out to the need for’takiﬁg a few additionaIVNadministraF
tive remedial steps in terms of type of appointment that
~could be: covered by such examination strengthening
infraatructure for holding such examnination aﬁd ensurihg
proper determination of vacancies for each group. Oh
these pleas we can 1ill afford to set aside the Rules

framed vin 1997. Any order to stall the proceass of the

proposed. examination will only mean putting the clock Z/// ‘

backwards  in terms of the interests of not only Junior
JEs but(also for some senlor JEs who may be willing to
it for the same. It is aleo not possible to rule out
that some of tﬁe senior JEs could come out successful

in such examination a3 well. 1In such a situation, the

only Justifiable course of action would be ensure that
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proposed examination does not result in providing undue
benefits to very Junior JEs by means of tilting the

pomltion. of seniority against rules. We mention this

~

because there may be persons now appearing in the exami-

nation 1999 who nay have Jjoined the deportment in - 1894

N

and if he qualifies and obtains a high ranking - Igt—the

nted for a vacancy for the post of

merit he may be approi

J which occﬁrﬂéd"ih 1993 {.e. the vacancy when he did

not. even Join the department even as JI. Such a saltua-

——

tLion would be only arbitrary and irrational. ‘We are
1A Lrary a- ote

required to avoid such situation and the resrondents are
aware of sauch a position and have also come out with

reasonable steps as in para 8 of the reply statement

dated 22.1.1999 in OA 2239/88.

13. In the light of the detailed discussions aforesalid
and in the interest of justice and fair play, we do not
think it appropfiate'tb apply brokégfbn the wheelé' of
the proposed selection process.‘For thie reason, the OAB
deserves to be dismissed and we do 80 accordingly;
However, to take care of some of the reasonable aépreQ

hensions to the applicants, it would be approrriate that

__while conducting the present selection and finalising

the processa thereof, respondents shall take precautions

in terms of the following:

(1) Segregate both vacancies and eligibility
vear-wise. This is to ensure that an employees

after having qualified in the examination does

ATPESTED
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not get the benefit of seniority against the
vear when he was nol even cligible for the

aame:

(11) existing Puxea for filling up the rposts
meant for.reserveé category candidates shall
be adhered to as ﬁrescribed by the DoPT in ite
OM dated 2.7.97, while communicating vacancies
of 391 JEs, respondents have only indicated
that the percentage of reser?ation for SC/6T
will be indicated only later on. Since reser-
vation in promotion in such cases are to be
ensured as per law lald down, respondents
ghall strictly follow instructions for main-
taining the.rosber and running account regis-
ter to look after the interests of backward

clagses.

(111) Vacancies of 391 shall be recalculated
'to ensure that 1:1 ratio between the two
groups for the vears frbm 1993 to 1999 Thave
not .been titled to unduly favour one of the

two contending groups.

(iv) We are also inclined to agree with the
respondents” submission that “present practice

or keeping vacant slots for being filled up

by direct recruitment of later years thereby

2iving them unintended seniority over Pro-
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moteea who are already in position could be
dispensed with. The above precaut one ahall
be taken before finalising the présent selec-

tion proceas or hand.

14, " For similar examinations to be held in future
respondente shall also consider (1) the possible of

strictly maintaining 1:1 ratio vear-wise between DPC

—

and LDCE candidates making them widely known through
il oty b v VT SETDNTE RIS 4, SR ORISR
departmental notice boarde: any feastbillty of ensuring

e s gt Bt wn R T NI I G f SR SN AP ST S crn 5 S B B T g Sy e e N e B 8. e ]
that the posts falling vacant caused by DPC—promotees'

s et W TN TN s A R NN
could be filled through DPC candidates and those used
W‘-wﬂyrﬁm#-{’wﬂi. a2y QR L WD S R SN A&ma‘\mgm‘mﬂ‘w
bﬁ“LDCE promotes could be filled through examination and
T SRR T g e iy

(irgy ™ for making 1 1 ratio for the newly createdmaposts

as J{iandatox’»i)iw :-—-.‘. I I s A e
"15. OA is disposed of as aforesaid at the admission

stage. ' o :{
sd/- sd/-~

(S.F.Biswas) (T.N.Bhat)

Member (A) . Member (dJ)
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ASSISTANT ENGINEER (CPWD) LIMITED DEPARTMENT
COMPETITIVE EXAMINATION, 1999

A Limited Departmama) Competitive Dxammanon for filling up of

vacancies of Assistant Engineer (Civil) and Assistant Engineer
(Electrical) in the CPWD will be held by the Chief Engineer Training

CPWD on 21 February, 1999. Certain categories of departmental

candidates only who are employed as Junior Engineers

(Civil/Electrical) in the CPWD are eligible to apply for the
exarnination. ‘

De tmla and forms would be available from undermannoned Ofﬁces .

from 20th Qctober, 1998:-

REGION : APPROPRIATE CHIEF ENGINEER

All Offices of Zones in New Dclhx CHIEF ENGINEER (NDZ)-II NEW
Delhi  Offices  under Northermn | DELHI '
Region, PWD/NCTD. O/o C.E(AA),
Lucknow QOfo  Chief Engineer
A{Invironme nt & l'orcu(n)

All Ollicen of Zonen in Southern | CHIER ENGINEER ($2)-1, CHENNAI

I\L&,Lou Of/o C.E (Valuation),
Chennai, Uf/o CE (AA] Chennai,
Q/o CE (AA) Bangalore, Ofo CE
(Environment & Forests).

| CE(AA) " Ahmedabad: Ofo
| C.E.(Environment & Forests)

All Offices of Zones in Western'| CHIEF

ENGINEER (EZ)-1,
Region, O/o CE (AA), Mumbai, O/o | CALCUTTA

All Officea’ of Zone in Easterm | CHIEF
Region, other than CE . (NEZ), | CALCUTTA
Shillong; Offices of Zones at
Siligun: Ofo CE(AA), Celcutta

ENGINEER (EZ)-1

Office of CE (NEZ), Shillong: Junior { CHIEF ENGINEER (NEZ} S.E.,
Engineers of the Offices of CE | Assam Central Circle-I, CPWD,
(Elcct.}/E.Z.:C.E. (I.B.B.Zonc): C.E. { Bamuni  Maidan, GUWAHATI-
(L.B.B. Masaintcnanee) working in | 781021

North Eastermn States ‘

Junior Engineers of the Central P.WD., who are on approved
depuiation to ex-cadre posts may obtain application forms from
appropriate Chief Engineer of the Region where they are posted.

CLOSING - bATE: Monday, 30t lMovember, 1998 (Monday 7%

December, 1998, for candidates residing in Assam, Meghalaya,
Arunachal Pradesh, Mizoram, Manipur, Nagaland, Thoura, Sikkim,
Ladakh Divisions of J & K State, Spiti District ad Pangi Sub
Division of Chamba District of Himachal Pradesh. Andaman &
Nicobuar lalandas or Luk.qlmdweep and for candidates residing
abrond from o date prior to 30% November, 1998 and whose

application are received by post from one of the areas mentioned
above.
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- CPWD TRAINING INSTITUTE
© E-WING, NIRMAN BIHAV/AN
NEW DELHI 110 011

'NOTICE

ASSISTANT ENGINEER (CPWD) LIMITED DEPARTMENTAL
COMPETITIVE EXAMINATION 1999

New Delhi, the 16thSept., 1998

F.NO. SE(T)-I/Jes/Deptt.Exam: A Limited Departmental Competitive
Exarnination for promotion of Junior Engineers (Civil/Elcctrical) to the Assistant
Engincers Grude (Civil/Electrical) in the Central I W.D. will be held by the CPWD
Training Institute on 21* February, 1999 at Calcutts, Cheunai, Delhi, Dispur
(Guwahati), Mumbai in sccordance with the Recruitment Rules publishcd i the
Gazette of India, dated 21*June, 1997. :

" THE CENTRES AND THE DATE OF HOLDING THE EXAMINATION
AS MLNTIOMED. ABOVE ARE LIABLE TO BE CHANGED AT THE -

DISCRETION OF THE CHIEF ENGINELR (TRAINING). WHILE EVERY

EFFORT WILL BE MADE TO ALLOT THE CANDIDATES T O THE CENTRE .

OF THEIR CHOICE FOR EXAMINATION, THE CHIEI ENGINEER
(TRAINING) MAY, AT HIS DISCRETION, ALLOT A DIFFERENT CENTRE
TO A CANDIDATE WHEN CIRCUMSTANCES SO WARRANT.

CANDIDATES ADMITIED. TO THE EXAMINATION WILL BE INFORMED

'OF THE TIME TABLE AND PLACE OR PLACES OF EXAMINATION (See
Annexure - Lastruction to Candidates Para 7} ‘

2. ‘The approxirmate number of vacancics to be filled on the results of the -
examination is as follows :- :
() Assistant Engineer (Civil) -391 (including the vaczncics reserved for
Scheduléd Caste and - Scheduled Tribes candidates as per the rules.)

(i) . Assistant Engincer (Eicctical) 268 (including the vacancies ressrved'

for Scheduled Castcs_zmd Scheduled Tribe candidates as per rules.)

The above numbers are liable to slteration.
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N.B. - Candidates should indicute clearly i their application the Grade 1.c.
Assistant Engineer (Civil) or Assistant Eagincer (Llectrical) 1or which they wish (o
compete, : '

3. A cundidate Scélsz)g- adinission ta the cxamination must apply to the Chigf cnoo
Ergincer (Training), CPWD, on the preseribed form of epplication. The
presribed form of application and {uil purticulars of the cxamination urc
obtsinable from the Appropriute Chiel Engincer as given belaw in Tuble -

TABLE I - List of Appropriate Chicf Engiuncers

S

“\/VROPRIATE CHIEF ENGINEER _

REGION TATPRC .
CHIEF ENGINEER(NDZ-AID), New Delhi,

All Offices of Zones in New Delhi, l,
Delhi, Offices under Morthem Region,
PWD/NCTD, o/o CE(Valuation) Ielhi, i
olo CE/AA Delhi, o/o CE(AA)
Lucknow, o/o Chief Engincen(Env. &
Forests) '

All Offices of Zahes in Southem "CHIEF ENGINEER (S7-1), Chiennat -
Region, o/o CL(Valuation) Chennai, 0/o |. : ‘
CE(AA) Chennai, o/o CE(AA)
Bangalore, o/o CE (Eny. & Forests). e

| Forests).

All Offices of Zones in Western 1 GHIEF ENGINEER(WZ-T), Mumbai
Region, o’o CE(AA) Mumbai, 0/0 ! |
CE(AA) Ahmedabad, o/o CE(Env.& |

Dotk ,

—————— e @ =

IEF ENGINEER(EZ-1). Calcutta

All Offices of ‘Zones in Eastern Region ( C
other than CE(NEZ), Shillong, Offices |
of Zones at Silliguri, o/o CE(AA)
Calcutta, ’ '

. i ‘ }
Office of CL(NEZ), Shillong ; Junior | CHIEF ENGINEER(NEZ), C/o S.E. Assun |
Engineers of the Offices of Central Circle -1, CPWD Bamuni Maidan |
CE(Elect.VEZ; C.EIBB Zonc), GUWAHATI -.781021, R
CE(IBB Maintcnance) working in ]

-

North Eastern States.

NOTE: Candidates arc warmnced that they must <ubmit their applications on the
printed form prescribed for the Assistant Engincer (CPWD) Limited Depastmental
Competitive Examination 1999. Applications on {orms other than the onc
prescribed for the Assistant Enginecr (CPWD) i_imited Departmental Competitive
Examiraiion, 1999 will not be entertained.
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4. Closing Date: The completed upplication form must reach the Section

Officer. Lixamination Cell under Chief Engincer (Traininzr), CPWD, Room No.329
‘A’ Wing, Nirman Bhawan, New Delhi-110 011 Monday, 30" November, 1998
(Monday, 7'" December, 1998 for candidates residing in Assam, Mcghataya, ’
Arunachal Pradesh, Mizoram, Manipur, Nagaland, Tripura, Sikkim, 1.adukh
Division of J&K State, Lahaul & Spiti District and Pangi Sub Division of Chamba
District of Himachal Pradesh, Andzman & Nicobar Islands or Lakshadwcep and for
candidates residing abroad from a date prior to 30" November, 1998, and whose v
applications aze reeeived by post from onc of the arcas mentioned above].
Application reccived after 30.11.98 will not be considered.

A candidate residing in Assam, Mcghelaya, Arunachal Pradesh, Mizorum,
Mmipur,'Nagaland,i Tripurze, Stkkim, Ladakh Division of J&K State, Lahaul & Spiti
District and Dangi sub-Division of Chamba Disurict of Himachal Prudesh, Andaman
and Nicobar Islands or Lakshadweep and a candidate residing abroad may atthe -
dis=retion of the Chief Engineer (Training) be required (o fumnish documentary
eviderce to show that he was residing in Assan, Meghalaya, Arunachal Prudesh,
Mizoram, Manipur, Nagaland, Tripura, Sikkim, Ladakh Division of J&K State,
Lahau! & Spiti District and Pangi sub-Divizion of Chamba District of Himachal
Pradesh, :Andaman and Nicobar Islands or [akshadwecep or abroa-1 from a dote prior
to 30¥ Movember, 1998.- \ / :

Mote: Candidates whe are from areas entitled to additioral time {or submission.of
applications should also clearly irdicatc in their addresses in the releva.t Coluran of
the application the name of the particu’a area or region entitled to additional time
(e.g. Assam, Meghalaya, Ladakh Division of J&K State etc) otherwise they may not
get the benefit of additional time. ‘

\PPLICATION NOT COMPLYING WITH THE ABOVE -
REGUIREMENT WILL BE SUMMARILY REJECTED. -
R
Mi T

(. 8.B. SINGH ) -
Deputy Director Adminfis
for Chief Engineer(Trg.),’
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| . ABNEXURE..))
T ORATE GENENAL UL WOILLS oS
CENTRAL PUBLIC WORKS DEPARTMENT
O TRAINING in STYTUTE GHIAZIABAD

Mo (T “/ H/ﬂ ] "\C’/ s //}7/ Uu(u //"U"éﬁ

fw&z.sumtl;ngmccr (CPWD) Litited DcpurlmcmulCompcume Lxuux-mssuou~l9‘)9 .

rs iy
, «

‘.scd on the Limited Departmentzl Cumpulmu Examination held by the CPWD Trummg Institute for

e posts of Assistant Engineer (Civil) and Assistant Engincer (Llcc(mal) in February 1999, the merucuorL J
of Principal.Bench CAT Delhi issucd in OA Number 2239/1998 with OA No 2528/1998 on 15% Feb 1999 -
the guidelines issued by the DOPT wide thzir O.M. dated 2-7-97 for filling vp of vacancies of SC & S1 R
candidates, and year wise cligibility for prcmonon (ollowmb candidates have been. found cligible for :

cousideration {or promotion against the ycar wisc vacancics of AE (Civil) for the year 199495 to 1998-%4
mdAI (ElccmcaJ) for the year 1993 19‘)4 lO 1!798 199‘)

LEligible candidates for AE(Civil)

= Y TR ‘-“"""'""_‘I'_l'_ A Y O T o1 . |
5.no th' y I DXICf l uum.uuum‘] YSIR Junna—l'cu;uuuv-{_ :&:(1\?—] L
For the year 1994-95 ' . L
4 1[S.C.MEENA 5/1/67 | DEUO0555/C | 08-Mov-89 |, ST 441
42K A MEENA 1111167 | DEUOS17/C | 21-Nov-89 ST 317 )y
A~ 2|HIHOR KESHAVEHAI 6/1/66 | MUMWOO035/C | 05-Oct-88 | ST YT
s A|RAM CHARAN MEENA | 4/8/67 | CEUO0426/C | 04-Jun-80 | ST | 371 | *: i
& 5|RSMEENA 6/1/66_| DELJODBS/C | 09-Wov-68 ST | 369
o 6]NARAYAN BHAI 6/1/57 | MUN/CO04/C | 29-Sep-§3 | ST 262 5
PATELIA v | '
<« 7{H.S.HADAQO 10727164 | DEL/0462/C | 16-Ocl-69 ST | 357
" 8{MAKKHAN LAL MEENA | 7/15/65 | DEU1337/C | 05-J2n-90 ST 1| 355
" 9|RAM GOPAL MEENA §/9/63 | DELI0278/C | 08-Jun-39 ST 348"
' 1C|SARDAR SINGH 8/10/66 | DEL/0544/C | 02-Feb-80 | ST 341
" 11|R.G.NINAWE ~ 6/28/66 | DEL0353/C | 18-Ocl-63 ST | 334
& 12|CHAUTTAN LAL MEENA| 8/0/65 | DEU0266/C | 23-Now 8s ST | 329
<+ 13|V. TARA SINGH 4/30/69 | CHEIC053/C | 27-Oct-85 ST | 308 -
- 14{MANOHAR LAL 11/25/67 | MUMIOD36/C | 23-Ocl-85 ST 302~
TABIYAD : :
~ 15|DEVI SHANKER 12/25/68 | DEU0501/C | 21-Feb-50 ST 289 - |
¥ 16|ASHWATHIAH R.N. _4/11/69 | MUMI0053/C | 15-Nov-ES ST 279 | i
A - V7ISRIHEMEN CHANDRA | 8/1/64 | GUWIC011/C 15:Sep-83 - ST | 217
RABHA B . » e
A 18|SUNDER LAL 7/3/65 | DELJO6B4/C |  15-Mar-¢d ST 259
[ TU18[IKMEENA 8/12/67 | DEU0542/C | 27-Nov-89 | ST | 252
A__20lJOY BELKHAS KUJUR | 6/16/66 | DELO024IC | 15-Jan-S0 | ST 247
"_21]OM NARAYAN _|_8/16Y | DELO713/C | 22-May-S0 | ST | 247
- 22|ANIL CHANDRA MITRA | 12131/60 Druooulc ~ 09-Fev-87 | ST 239

Toli2
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Eligible cundidates fur AE(Elcetrical)

/ ,\.“.\
/ \\'_ '
fena INM(E lGZT( oF ROLUNUMBLAR lon—u—or l'c?r ]wru
B1KT1¢ JOWING )
|For the year 1993-94
| VIJAY KUMAR SHARMA S13160|LLL0OS TE Au‘g siloC | 513
2|i. SRINIVASA NAIK —3I5IGG|CIIEOSB/E | 15-0ct-85{0C |~ 494
3{PRITAM SINGH — 7/8I56|DEUO0102/E 3-Jul-81/0C 493| ..
4|R.0. SHAJIL KUMAR 6/10/62|CHE/0033/E | 15-Jan-85|0C 491 :
5|V.V. SATYA SURYA 12/11/58|CHE/0079/E | 20-Jan-79{OC .. [ . 490
PRAKASH ~ 3 .
6 &HﬂENDER KUMAR 7r22/64{DEL/00S3IE 8-Ocl-85|0C & . 489
7|SUSANTA BANDYOPADHYAY 3/2/51|DEL0252E | 17-Feb-87|0OC 486| -
B[JAYARAJAN.S 1/5/G1{CHE/Q09 1/E 7-Dec-83|0C 467 -
9|SUDHIR KUMAR DIXIT 10/1/57|DELJO04GIE 11-Feb-81|0C 465) -
10|SATYA PRAKASH SHARMA 7/20162|0EU0246/E 12-Aug-85(0C 464
11|ANIL KUMAR SAXENA 6/16/58|DELJ0283/E 28-Jan-80|0C 462|
12[M. VENKATESHWAR RAO 1/15/57|CHE/0089/E 7-Mar-77|0C 457
13[ASHOK KUMAR KARATI * ° 7/15159|0EU0130/E B-Mar-82|ST 295
14|DIKEN CHANDRA BORO 7128/65|GUWI0004/E | 24-Moy-88|ST 257
15|SARODE RANJAN KUMAR 10/10/61|{MUO021/E | 13-Feb-89(ST. . :- | . 255
KRISHNARAQ _ , : e ‘ R
“16|RAMESH MADHAORAQ -~ .} 8/8/61|DELI0205IE 7-Feb-89|ST - . 207} e
BARAPATRE "~ -~ : ‘ : : '
17]L. SATYA NARAYANA RAO 374/58|MUMIOOG 1/E__| 23-Mar-89|ST. 201 -
18|DEBASHIS BARUA 61216 1|CAU00L0/E 30-Oct-86|ST 168) . .
-19|SHRI MOHAR MEENA 7/5163|DEUOT41/E | 29-Nov-88|ST 128| L
For the year 94-35 ‘ ' o
20]AJAY KUMAR CHADHA " 8/25/68|DELJ0022/E___|__9-Jan-90 oc E
21|VIRENDRA SINGH CHAUHAN 17SI60|DELI02551E | 16-Apr-84 oc | _dasd :,
22|SANJEEV AGGARWAL 11/15/68|0EL0277/E | 23-Aug-90|0C 453|
23|HEM PRAKASH SHARMA 8/24/65|DELO019/E 13-Mar-89|0C 451
24|SATISH KUMAR ~3/7157|DEU00T2/E 15.Feb-80|OC 7 449] .
25|T.S. JANARDHANAN 3/10/64|CHEJO053/E__| 30-May-86)0C 449] .~ -
26|ANANDRAO TANBA T 9I22/53|MUIW00I0/E | 5-Aug-76|0C L446|
- IKUMEHALKAR _ R
27]AJOY KUMAR 11/21/64|DELI0285/E 1-Jun-88]0C 444 .
28|BALAKRISHNAN C.A. 9/12/55|CALIOC47/E | 15-Nov-79|0C 443
29[V.J. WILSON 4/17156|CHEJO0G7/E | 27-Mar-800C 441 .
30|VISHESH SWAMIWAL 5/10/68|DEU0134/E 15-Jan-80|0C 441|
31|SUSHIL KUMAR SHARMA ~ 9/9/57|DEUO04TIIE | 25-Feb-77|0C 440 ©
32|S. THIRUNAVUKKARASU 1/2J61|{CHE/O0B3/E | 10-Feb-81JOC 438|
33|INDRAJIT SINHA 12/17/59|GUWI/0002/E 6-Jun-81/0C 438|
34|CHANDEKAR AJAY - s~ 7/267|tAUNO007IE | 4-Nov-89|ST 407
RAMKRISHNA :
" 35|ASHOK KUMAR MEENA". 713/64|DEU0123/E 6-Feb-30|ST 356
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36|CHAMAN TAL 2110/68|PEL/0300/E__ | 19-Dec-69]5T 318,
37|M.G. MALLIKARJUN 7/231G4|CHE007 T/E 9-Nov-89{ST- ~ 297" ,
38]KANHAIYA SAH 5/12/66|DEU0271/E__ | 20-Ocl-83|ST- 2920
For the year 95-96 - N (PR A
39[MANOJ KUMAR 1/31/66]DELO0G1/E - [ 28-Jun-1]OC 489) oo
|_40[SANJAY KUMAR __ | 77UGO|DEL/000YE | 27-May-01[OC | 4%8} 3
41|PARMATMA PRASAD - . 7/155|DELI004BIE 19 Dec-79|0C .. | & LA3S L e
UPADHYAY - " A
42]THOMAS KA. 8/12/56|CHE/0051/E | 13-Feb-80|OC
43|GOKAVARAPU NIGA PRASAD| - 6/4/69|DEL/0287/E | 26-Dec-80/0C
44)[YOGENDER KUMAR TOMER 9/1/68|DEL/0014/E 10-Jul-90[0C "~
45|OMVEER SHARMA GAUR . | 8/11/56|DELJ0207/E | 25-Jul-78|OC
46|ANIRBAN PANDA 6/4/68|DELI02S7/E 3-Jun-81|0C
47]S.GUNASEKARAN 6/9/59|CHE/0031/E | 19-Nov-78|0C
48|ABHIJIT KUMAR MISHRA 5/24/66|GUWI/000G/E | 18-Jan-90{0C _
49|RAM JANMRAM 2/2/59|DELJ0379/E 4-May-84|0C i
50[SANJAY JAIN 10/4/66|DEL/O06B/E | 27-Feb-83|0C 417| pupe
51|UMESH KUMAR GOEL 5/6/61|DELO0230/E | 28-Jan-82{0C ' | "416] ;i1 .
~ 52|NARINDER KUMAR 6/20/55|DELJ0266/E 24-Jul-78]OC [ -415)ran -
53[RABINDRA NATH KUNDU 1/6/63|CALO045/E__ | 16-Feb-89|0C 415
54[ANIL KUMAR SHARMA - 719/60|OEU0263/E - | 13-Mar-81|0C__: |~ 412| - i
55|PRAKASH L. GEHANI 11/22/61|DEUOTAO/E .| “18-Jul-85|0C -~ | 441} S0
56|KRISHAN CHANDER VERMA 717/56|DEL/00S0/E .| 28-Jul-78|0C "~ |~ 410 . -Liw o
57|RAM MURTI PRAJAPATI 12/1/60|DELJ028BIE -~ | 26-Dec-85{0C  "7|” 410} ;" -
58|[MANAS KUMAR PAL 3/57|CHEJ007 VE | 21-Dec-81[0C _+ | 408 ", -~
'59|MANOJ KUMAR GUPTA 1/29/61|DELJO248/E ~_ | 18-Feb-82|OC | - 408}. . |
60[BOLLIMUNTHA - V15/63|CHEIO036/E ;- | 23-Mar-82|0C. 7|+ - 408)" ; [:.™
__|SATYANARAYANA - o
61|PRASUN GHOSH 213165 CAIJOO76/E . | 9-Jan-80|OC .
62|SANJAY MEHTA ~12/22/68|DEU0104/E - | 30-Jan-90|0C "~
63[PRABIR KUMAR RAY 1/28/60|CAU0025/E | 13-Feb-81{SC_:
64|JAYA PRAKASH 6115/53|CHE/0007/E__ | 18-Mar-81|0C
65|RAJ NARAYAN SINGH YADAV| _ 1/1/59|DEL0011/E__ | 24-Mar-81{0C "
66|MURLI DHAR ‘ 2115/66|0EL/0226/E__| 11-Apr-88|0C
67|MAHAVIR PANDIT 7/9/66|DEL/00GO/E - | 6-Jul-81{OC
68|SUBRATA BARMAN 12/31/66|DEL02GB/E__. | 29-Nov-89|ST -
69|VARSHA YOGESH HOSHING | 7/25/66|MUM/0008/E 9-Jul-91|ST
- : |For the year 96-97 ' L -
. L_70[RAJAN. A 5/3/52[CHEJ0072/E | 11-Aug-76[0OC
S [T 71|SANJAY KUMAR - 12/13/65|DEL0258/E | 22-Jan-90]0C
72|ARVIND KUMAR NAGPAL 7/29/59|DEL/0043/E |- B-Mar-81|0OC
73|R. PALANICHAMY 5/15/60|CHE/0090/E | 10-Nov-85]0C . -
74|VINAY KUMAR JAIN | 9/15/59|DEU0231/E__ | 12-Feb-81|OC
75|MUKESH KUMAR 8/5/58|DEL/0059/E__ | 12-Mar-81{0C
76/S.V. AVADAIAPPAN 7/5/56|CHE/0015/E__ | 22-Mar-77{0C R
77|JACOB CHACKO 5125/66|DEUG403/E 8-Apr-91{OC 399), .0
78|AMRIT PAL 1/10/60|DEL/0126/E 4-Aug-81|0C 397
79|NAND KISTIORE SHARNY. | 10/16/55|DELO130/E 8-Nov-79l0C . 396 -
__BOPREM PALSINGH 17 12/0/56|0ELI0I24/E | 13°Ap81|OC___ | 366}
81|T.L. VARGHESE M7IGUJCHENO3T/E | 13-Feb-u0|CC 395
: NN Yo W
- N sdep kit
vl S
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7/ {307 [M.MMITTAC 7/20/66 | DEL/0AS0/C | _03-Jun-81 | . OC__| 463 S
" | 308|ANIL KUMAR 10/10/58| DEL/0254/C | 29-Oct-79 oc 462
SRIVASTAVA N : ' , o
303|ASHOK KUMAR KALIA | 4/23/60 | OEL/0942/C |__05-Feb-B0 oc 462 b
310jSHRIRAM SIROTHIA | 9730763 | DELIOY27/1C | 19:5ep-85 | OC | 461 | " &
311|KONAMANETI 8/30/G3 | CHE/0134/C | 17-Mur-86 | OC 4G :
SREENIVASA REDDY ; I C a
312|S.K.BISWAS 1/6/61_| DELIO24V/C | 16-Mar-82 oc 460 .
313|V.C. BASHEER 5/15/GG | CHE/O199/C | 14-Fcb-86 oc 460 |' ;¢
314|VIJAY KUMAR 8/15/G8 | DEU1338/C | 18-Sep-91 | .SC. | 425 '
GANGWAL , ' :
315|DHARM DAS BUNKER | 8/1/62 | DEUI313/C | 13-Gep-91 SC | 293 :
316|UJJWAL KUMAR 3/8/65 | MUM0062/C | 22-Aug-92 | SC - | 352 - :
NAYEK : o g
317|DININDER JIT PAL 8/27/64 | DEL/1040/C | 30-Jan-90 sC 351 '{
318[SATISHKUMAR 8/12/68 | MUM/0122/C | 31-May-91 | SC 351 :
|SUKHADEORAO - : ‘.
BHAGAT N e o '_
319|ASIT KUMAR ROY _ 12/10/G4 | CAL009G/C | 18-Scp-89 SC 348 o
320|RAJINDER KUMAR 3/20/68 | DEU1183/C | 29-Sep-89. | SC .| 343 | , -,
MATTU - ’ : ‘ [ I
321[SURESH PAL 4/15/66 | DELJO164/C_ | 06-Mar-89 | SC 343 |
322|DAULAT RAM 8/25/66 | DEUO0145/C | 25-Apr-91 | SC | "343 "] ‘..l
323|BIKASH KUMAR DAS | 11/20/64 | CAU0149/C |  05-Jul-91 SC 337 3
324|BASAVARAY 1. | 11/18/69 | MUMIO002/C | 24-Jul-92 - | ST | - 310 | -5 7'
MANIKAPPA D = A R o !
325|R. GOVINDAPPA 6/1/66 | CHE/O0GB/C |  24-Jul-92 ST | 281 ~
*326|B.LMEENA 11/28/61 | DEL/0576/C | 01-Nov-91 ST 256
+327|LR.MEENA 3/4/€6 | DELI0557/C | 09-Sep-91 ST 222 i
328{5INGARAPU SOMULU | 7/1/65_| CHE/0057/C | 19-Nov-90 | ST 164 1.
I ’ZF;—{«{’“E year 97-98 ' - ‘ - i
(329)A/K.SHARMA 10/5/72 | DEL/0270/C | _30-Nov-92 oc 640 K
330|0.K.GUPTA , 1/16/71 | DEL/0043/C | 23-Nov-92 oc 630 ,
_33|Ms. JAYASREE K. 417/68 {MUM/O124/C| 14:Doc-92 | OC- | 629 -:
> (MENQN]) . - ' - :
332|v. JITHENDER REDOY_ | 8/2/68 | CHE/0034/C | 14-Duc-92 | ' OC 627 |,
333|M.P.KEDIYAL §/25/€8 | DEL/O418/C | 13-Jon:93 oC 623 | ;. !
334|RAJENDRA TIWARI - | 6/24/71 | DEL/0402/C | 22-Jan-93 oc 617 | .
335|VIRENDRA KUMAR 718171 DEU0144/C 16-Dec-92 SC - 516 > -
- 336[SITA RAM MEENA 1/7/68. | MUM/0014/C | 06-Jan-93 ST | 448
4
\S
90f12
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H
‘A_fg’ STANLEY RAJ R 5/30/59)CIHE/0049/E__|_23-Apr-82|0C 395
|85 RAJEEV KUMAR SAXENA___ | 7/1/60 DELI0262/E__ | 25-Sep-86/0C 395 ,’
}_ INATAVA GANGOPADHYAY 1211/59|CAL007 4/F 11-Jul-84|0C 394
 85/1ANGAT RAM 41i57|DEL0100/E | 11-Sep-78{0C 393
" E6[t. PALANICHAMY | 12/1/53|CHE/O062/E | 6-Sep-16|0C 392
87|ARUN KUMAR GOEL TSRaiS7|0CTI04030T | 27-Jan:719)0C 392
E5[SANJAY KRUSHNA RAD ol 0EL0dsE T G May-a1|STT | 263
BOKADE =~ -~ l
For the year 98-99 : ' B
65[SAILENDRA NARAYAN T11i26167 béU&iié/E‘“rifkeb-gi\éb. \ 521
SAHOO .

‘

12 0f12

“"0.A.No 1757/99 Shri Shyam Lal Vs U.O.L CAT, PB, N. Dethi o/

0. .02 to 839/99 Shri

7
7

Decluration of the result of any candidate does not automatically confer on him the right for -
promotion, which would be subject to the verilication of the vacar
Ministry of Finance for filling up the vacuncics over one ycur old,
for promotion and outcome of judgements in cascs pending in various
CAT/Court cascs and cascs il any filed in future.

\cics available year-wise,approval from
vigilance clearance,year-wise eligibility
CATs / Courts including the following,

CWP No 3519 of 1999 Shii Santosh Shukla Vs U.O.L & others.,. x
O.A. No. 386/99 Shri §.K.Chaturvedi Va ULO.L & uthers ., CATPUN.Delhi

‘Contemt ctetion No CPPC No 2992000 Shii Vinod Garg Vs U.01L & others
LO.A. No 37/99 Shri AK.Singh Vs LLOL & Othas CA'T Guwahati Hranch

.

Shri 8.0. verghes Vs UOL & Others CAT Mumbai Branch

_ '00.A. No 1103/98 o 1108/98, O.A. 1119798, Q.A. No. 10738 und 33/99 all cuombined ut CAT

Mumbai Branch 1
/4

O.A. No.546/99, CAT, PB, N.Dclhi

CLALMo.498/99, Shri D.K. Jaiswal Vs U.Q.L & Otlices ., CAT, PB, N Delhi

surinder Kumar Vs U.O.} & Others., CAY, P, N.Delhi. -

’

i e

- Result of Shri C.K.Chaturvedi, Roll No. DEL/1358/C and Shri Ajay Xumar Singh, Roll Nao.
GUW/0013/C have been Kept in seiled covers ns per dircclions of Principal Bianch, CAT, Delhi vide
. their instructions dated 17.2.1999 in O.A, No. 386/99 and CA'Y, Guwahati vide their structions dated
"16.2.1999 in O.A. No. 37199 respectively. ' "

LR Heudeeggnet

St ‘ © Narender Kumar
L s S.E(Trg) ! &Controller Of Examination

R “"“’-'JD'/";‘ HL 0 e eE s e e i b hean e i
— .

.

. eanl

1o
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DIRECTOR GENERAL OF WORKS
- CENTRAL PUBLIC WORKS DEPARTMENT
TRAINING INSTITUTE: NIRMAN BHAWAN
NEW DELHI

o

No.SE(N) -I/Jes/Dgapt't,(*mm/98—99/261 10t.01,02.2002 -

Assistant Engineer (CPWD) Limited Department Competitive Examination-
1999 ’

Based on the Limited Departmental Competitive Examination held by the

CPWD Training lnstitute for the posta of Assistant Engineer (Civil) and
Assistant Engineer (Electricalj in February 1999, the instructions of Principal
" Bench CAT Delhi issued
on 15% February, 1999, the guidelines issued by the DOPT vide their OM dated
02.07.1997 for filling up of vacancies of SC 8& ST candidates, and year wise

in OA Number 2239/1998, with OA No0.2528/1998

eligibility for promotion,
even no. dated 16.1.2001, following candidates

for consideration for promotion against the year wise v
Engineers (

Civil) for the year 1997-98 and 1998-99. T
have been recently revived

for which the result was declared vide this office letter
have been further found eligible
acanciea of Assiatant
hese additional posts
by the DOPT, Ministry of Finance and Ministry of

UD & PA.
S. | NAME DATE ROLL DATE OF | CATE | TOT
NO. | - OF BIRTH | NUMBER JOINING GORY | AL
MA
RKS
For the year 97-98 :
1. | A.K.SETHI 01/12/70 | DELj0346/C |08-Jan-93 |OC |602
2. | ARBIND KUMAR | 03/10/68 DEL/0163/C | 18-Dec-92 | OC 595
| SINGH - : ) . .
3. D.P.JINDAL 01/01/69 DEL/0023/C | 22-Dec-92 ocC 592
4. | SHRI RAM SAHU 07/29/68 | CAL{0135/C |01-Feb-93 |OC | 588
5. | RAKESH KUMAR 05/01/67 | DEC/0053/C 10-Dec-92 | OC 587
6. KAKULAVARAPU | 04/21/69 | CHE/0192 /C 07-Apr-?3 oC 587
: KRISHNA KISHORE : )
7. SUBODH = KUMAR 09/10/66 | DEL/ 1201/C | 15-Jan-93 OC 583
SINGH . ’
8. SANJAY VMADAAN 01/06/67 DEL/0206/C 30-Jan-93 - VOC 580
9. | HANSA DUTT 11/15/66 | DELj1356/C |05-Dec-92 |OC | 577
5 TKRISHAN ~ MOIIAN | 05/15/68 | DELJ1264/C | 10-Dec-92 | OC | 570
KANSAL : :
T1. | AMIT KUMAR JAIN | 03/05/67 | DEL{1069/C | 15-Doc-92 OC | 569
17 | PRADEEP KUMAR | 07/18/66 | DEL/0737/C |0%-Jan-93 |OC | 565
JAIN
15 TMUNESHWAR TYAG] | 12/12/67 |DEL/0015/C [ 08-Dec-92 |OC | 564
14 T KAILASH CHANDER | 05/03/68 | DEL/0124/C |30-Nov-92 | OC 561
TANEJA .
15. | YASHWANT SINGH|03/11/70 |DEL/ 1195/C | 01-Dec-92 oC 561
BIST
16. | SSRAVI 06/02/67 | MUM/0039/C | 15Dee-92 | OC | 559
17. | A.K.PANDEY 03/01/70 | DELj0040/C |31-Dec-92 |OC  |558
18. | M.K.JAIN 04/24/69 | DEL/1261 /C | 28-Deoc-92 oC 857
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[56. [ SURINDER KUMAR 07/23/67 | DELj0120/C [ 13-Nov-93 | OC | 584
§7. | VIWAY RAJE 10/08/69 | DELJ0055/C | 21-May-94 | OC | 565
58, | M.S.SHAFI AHMAD [ 11/16/69 | DEL/0408/C 28-Dec-93 |OC | 544
SO KRN T 07701767 T | DELJ0AT0/C ] 35-0et-93 | OC | 543
60. | K.KRISHNA KAILAS | 02/15/60 THE/0210/C | 28-Aug-94 | OC {538
61. | BRAJENDRA | 10/05/67 | DEL/1112/C |01-Nov-93 [OC | 537

NARAYAN SINGH

62. ?xﬁ;%d KUMAR | 06715769 | MUM/0092/C | 10-Jan-94 |OC 537
63. | MAHESH KUMAR 01/09/60 | DEL/0959/C |08-Dec-93 | SC 512
64. | JASWINDER PAL 03/18/73 | DELj0294/C | 27-Oct-93 |SC | 475
G5. | RAMSEWAK RAWAT. 10/25/63 | MUM/0089/C | 05-Nov-93 | ST 377

on h

Declaration of the result of any candidate does not automatically confer '
im the right for promotion, which would be subject to the verification of -

the vacancies available year-wise, approval from Ministry of Finance for filling
up the vacancies over one year old, vigilance clearance, yearwise eligibility for

prorn

lotion and outcome of judgments in cases pending in various CATg/Courts

including the following, CAT/Court cases and case if any filed in future.

1.

b

onH®

7
8.
9
1

1
1
1
1
1

CWP No.3519 of 1999 Shri Santcsh Shukla Vs. U.O.L. 8 Others, Delhi
High Court.

Delhi. , .

Contempt Petition No.CPCN0.299/2000 8h.Vinod Garg Vs. U.O.1, & Ors.

0.A.N0.37/99 Shri A.K.Singh Vs. U.O.1 & Ors., CAT, Guwahati Bench. -

0.A.No.111/99 Sh.B.O.Vergheae Va.U.Q.L & Ors. CAT, Mumbai Bench.

O.A.N0.1103/98 ‘to 1108/98, P.A.N0.1119/98 0.A.N0.1073/98 and

33/99 all combined at CAT, Mumbai Bench

. O.A.No0.1757/99 Shri Shyam Lal Vs. U.O.1. CAT, PB, New Delhi

0.A.N0.546/99, CAT, PB, New Delhi

. 0.A.N0.498/99, Sh.D.K.Jaiswal Vs. U.0.1.8 Ors. CAT, PB, New Delhi.

0.0.A.No.839/99 Shri Surinder Kumar Vs. U.O.L 8 Ors., CAT PB, New
Delhi " ‘

1.0.A.No.1682/99 Shri Vinod Qarg 8 Ors. U.0.L ’

2.CPC 160/2001 in 0:A.N0.2526/98 Shri D.K.Yadav Vs. U.O.I & Ors.

3.0.A.No.3457 Sh.Sudarshan Singh Vs. U.0.1. & Ors. CAT, PB, New Delhi

4.0.A.N0,2192/2001 $h.G.K.Jindal Vs. U.O.L & Ors. CAT, PB, New Delhi -~ .
5.0.A.N0.488 /2001 Sh.H.K.Sinha Vs. U.O.1. & Ors. CAT, Jabalpur Bench.. - '

the result of Shri S.K.Chaturvedi, Roll No.DEL/1358/C and Shri

Ajay Kumar Singh, Roll No.GUW/0013/C have been kept in scaled

 covers as per directions of Principal Bench, CAT, Dethi vide their: A

instructions dated 17.02.1999 in O.A.No.386/99 and CAT, QGuwahati

vide thoeir instructions dated 16.02.1999 in 0.A.N0.37 /9 respectively.

{Deepak Thakur)
SE (Trg)-18s Controller of Examination

Copy to the Director of Administration, CPWD, Nirman Bhawan, New
Delhi for further necessary action. ‘
‘ S8d/- 1.2.2002

SE (Trg)-18s Controller of Examination

ARESTED
2wy s

0.A.No.386/99 Shri S.K.Chaturvedi Vs. U.Q.I. 8 Ors. CAT, PB, New
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I condinuation of this Diructore’s Cre, b “’U' o 1999 dzted 311 1/93, f
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Copy to: ' : o L
L, All Chisf Enginucers "(’Civi!; inCp \,«‘_), PWLD, Govl, of Db Depted .

' Approvrizte Authorities/ Min uslry of Bavi nmncm &Y oacst IN e Delinl,
2 L.n w‘”'I~'f‘~Ciubf(l“’ﬂ/) CGlovt, of sl iow Deil, :
3 Al SE(Cl) CPWIE WD, Gow, ! DIt LT Deptt, /Appropriate

Saeriicy Minele yv-of Envirenment & Forei, : L :

G ’ul LESurveyor ofWLr’m (Civil) i CPWIY PWD, Gowt, of Delhi/t T, Eu@ : T

.o Appropriate Anthorities/ Mirdstry of Environsent & [F ‘orest, New Delhi '

5.7 Sha K2, Palackandran, Under Scerciam UPSC, New Delli withh seference i
1 their {etier No. 1/11\5)/9‘) APID dared //lu"“‘. SRR

6. . Uadir$ wecrstary (EW), Minisiey of Urbar a Levelopment | Now Delly,

. PS toDG(W) & PS to all ADGs (Weorli), CPWD |

8. CES Class I (DR) Association/CES & CESS Cum U (DR) Association.

9. Suciion Officers, EC-IVTIUCR Cell, (‘P\VD . P

it ")i/
DY, DIRESTOR (l}f,‘ I)

ATTESTED

ADVOCATR
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' PROMOTION - " . &

——————

2. Prit Pal Smglfx‘

3. LK Mulherjee

4. L Koteeswara Sahnz;
5. Jagdish C. Nagpal
6. J; Soun'dré lh'tjan

i

7. S8.C, Pitmadasan;
8. P.V.Chopra
9. R.C. Sudun

10.R. Balasubramapiag

1L RS, Sethi - ; \j‘l‘_:m

12. O.P. Arora

13. S.R. Tetali

14, H.K; Arora e
15.G.S, Blutla;hmjcc
16.BB. Shaty
17.PK. Sen -

18. M.P. Shitnma

19. M. Eswarayya

20. S. Subramanian

21. Vasudey _
22.P.C. Srvisatava

23. AM. Kudar

24. M.L. Gupta-II

25. V. Mukandan
26,5V, I\'Iolxizrcira

DATE QF

4.

11745
14/10/49

S e 14

3/4/144

10/1/45 .

30/12/43
8/6/37
7/6/42
12/10/48
15/4/40

127737
1/10/43
10/7/41
21/2/47
54142
6/8/41 -

91042

314/45
1/7/42
14/1/42
3/9/42
12/12/4]
2/6/44

15/12/37

30/4/42
27/4/45

———

313095

—dO-',

l - . -do=
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ANREXURE: T

Government of India . "'
Directorate General of Works '
Central Public Works Department

La.a

NO.29/1/2002-EC-(i] Nirman Bhavan, New Delhl

Oated : 4th June 2002

OFFICE MEMORANDUM

-~

'Subject: Provisional Seniority List of Assistant Engineers (Civil) in
CPWD as on 01.04.2002. '

The provislonal Senlority List of Assistant Englneers (Clvil). Group
B Engineering Sarvice has been updated and is circulated for information of all
concerned.. While updating, every effot has been made tevwiidke to avoid
omissions/errors. All SEs (Coord.) are requested to bring this seniority list to the
notice of all concerned officers who are working under their charge and obtain a
token of receipt for keeping -in their record on perusal of the list.
Omissions/discrepancies therein, if any, brought to their notize by concerned
officers with regard to their date of birth/date of appointmen* as JE/AE |
quaiification etc. may first be verified with reference to their Service Book/service,
records and then the same may be forwarded to this Directorate, duly supported
by full facts for carrylng out necéssary rectification. The discrepancies etc.. may
be brought to the notice of this Directorate within 45 days from the date of issue
of this seniority list, '

This provisional seniority tist is issued subject 'to final outcoms of
the various court cases pending in various courts. ‘

1

Cw

' —
{ DIWAN CHAND )

Oeputy Secretary (Admn. )|
To :

All SEs (Coord.), CPWD.

—

2. The General Secretary, CPWD Z-~gineers’ Association, B-033, 1.P.
Bhavan, New Delhi-2 : .

3. The General Secretary, All india CFvvD cngineers’ Association, G-2327.

Netaji Nagar, New Delhi-110023. '

4. The General Secretary, CPWD Junior Engineers” Assoclation, |.P. .

. Bhavan, New Delhi-110002.
~—5" DD-EC-ISO-EC-VI '
6 Dealing Asstt. (promotion)

ATTESTED
upoCaT®



Puge Ho. 63 :
63/06/02 o -
} ).G. (W), C.P.¥.0. e
. Benfority List of Ass.t, Cngineert (Civil) ss ON 01.04.20Q02 : ,
t-¢-8.8-¢
S.NO. Nawa (8/8hr{) CAT Cuili O/P Oate Dete of Dats of Romarks
: fiza of apptt.as Apptt.as
tisn Eleth JE(C)  AE (C)
2753 VANGARA BATYA KALI PRASAD DET D 11/07/6% 21/08/%0 04/04/01
2754 G VENKATARAMANA RAQ DIP P 20/07/45 15/03/886 29/11/34
2755 R KOTHANDAPANI DIP 0  30/01/80 06/12/18 04/04/01
2756 8 HONY DIP P 24/11/41 18/03/88 28/11/94  RETU.
2757 VARIWDER BIHGH DIP 0O  24/01/60 07/02/80 04/04/01%
2758 8 P SIHGH DIP P 31712/44 18/03/86 28/11/%4
2758 OANQA RAM . 8C DFEQG D 10/01/8% 18/12/8% 04/04/01%
2760 V BREEDHARAM DIP P  O8/11/41 30/06/88 29/t1/84  RETD.
2761 S8UPINDER 8IHGH 8C DIP D  04/02/68 15/11/8% 04/04/01
2782 UTPAL MITRA DIP P 23/02/45 01/04/66 29/11/94
2763 TUBAR KANTI HANOL 8C DIP D 03/12/66 18/08/89 04/04/01
2764 T K CHAKRABORTY DIP P 15/01/41 05/04/66 29/11/94  RETO.
2765 0 ‘7 t /7 Kept vacant.
2766 8 V PAL D)P P 16/02/43 12/04/66 28/11/94
2767 BHOOPENDRA S8INGH 8C DIP D  05/10/6%1 08/03/89 04/04/01
2768 P K SASIDHARAN DIP P 01/12/44 14/04/88 28/11/94
2769 WAND LAL 8C DIP D  25/10/83 15/05/%0 04/04/01
2770 N C BIBWAS DIP P 01/11/43 27/04/68 28/11/94
2771 ABHOK KUMAR 8C DIP D  04/05/68 28/1%/8% 04/04/0%
2772 A X BINHA DIP P 03/01/42 07/05/66 29/11/94  RETD.
2773 ‘KARAM PAL 8C DiP s} 10/02/6% 24/02/8% 04/04/01
2774 P H GHOSH OIP P 07/01/43 01/05/%8 28/11/94
2775 TEJVIR BINGH , 8C DIP O  28/02/862 24/02/88 03/02/02
2776 L GOPALAN ‘DIP P 30/12/41 13/0%/86 28/11/94 Vol.Retd./01.08.01%
2777 RAIB CHAND 8C DIP D 01/08/8% 10/11/8% 04/04/01%
, 2778 D K WITRA DIP P 30/03/43 1B/0%/68 28/11/94
. 2775 R PRASAD ' 8C DIP D  17/03/64 08/12/8% 04/04/01
2780 B B GHOSH DIP - P 10/01746 18/05/66 29/11/94
2781 TEJA BINGH 8C DIP D  25/08/64 17/03/88 04/04/01
2782 R 5 GUPTA 01p P Q1/07/44 28/05/66 25/11/94
2783 RAVINDRA D R KUMBHARE 8T . DIP D  28/02/8% 16/0%/%0 16/02/01%
2784 B8 BHATTACHARYA DIP P 21/02/42 31/05/8¢ 05/01/95  RETOD. ‘ e
mﬂﬂﬁ%&ﬁ_&h&m&; e i BT DIP. D N_Qﬂnmkjwuj_ﬁwj__.___w-..“.-w_‘__ ol
2786 B C NANOY DIP P 02702744 31/0%/86 05/01/95
/2781 BRI RAMEN BORAH . 8T DIP . D---01/02/65.31/10/89 04/04/01% .0 2
2788 A SENGUPTA T T T 5Ip P 12707743 C1/08/86 05/01/95  RETD.
2788 HARI SINGH 8T OIP D ©05/07/81 05/02/%0 04/04/01%
2790 S K PAL OIP P 01/01/43 02/08/E€ 05/01/95
/2791 BASHI M BANGSHIARY BT OIP. O  01/08/64 25/0V/50 04/04/01. 4 .
2752 P K sen’ DIP P AS/NE/UL 02/CA/88 GS/01/95
2793 G LAKSHMI HARASIHHAIAH 8T OIP 9] 07702785 22/0¢,5Y 0¢/04/0Y -
2794 S K MITRA OIP £ C3,C1r3S L47CL 64 C5/01/95 RLTD.
2795 SHARNAFFA ST DIF D 2:-087£5 (E-T8 3V 04704700
2796 P X wITEA 3 4] P DUTe al (Eene 4% 08/00/98 RETD.
2797 BHARAT AL MO{NHA ST DIF g R

IO 04/04/00 ATTESTED

J—
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2528
2529
2530
2531
2522
2533
2534
2518
2538
2537
2538
2539
2540
2541
2542
. 2543
2544
2545
2548
2547
2548
2548
2550
2591
2552
2553
2554
2555
2558
2557
2558
2559
2560

2562
/2563
2584
2585
2586
2587
2568
2569
2570
2571
2872

Bontority List of Asstt

H BALAN
HOHIKOER KUMAR
Q 8 RAO

8 C KEEHA -

8 B BARKAR

K A KEEKA

H P KUBUK

HIHOR KEBHAVBHAIL
N C HAG

RAM CHARAN MEENA
K V V KRIBANA

R 8 MEENA

G V RANJAM

NARYAAN BHAL PATELIA

K D ABRANI

H 8 HADAOO

B K MUKOPADHYAY
HAKKHAN LAL KEEKA
P C MAJUMDAR

RAH GOPAL KEENA

T V J PRATHABHAN
BARDAR BIKGH

N DAS

R O NINAWE
BANWART AL
CHHUTTAN LAL MEENA
K K GULABANI

V TARA BINGH

P K DAS

KAKOHAR LAL TABIYAD

R K BLEWAS

DEVI BHAMKER

T K GANGOPADHYAYA
HADAN LAL

BRI HEMEN C RABHA
8 C PAL '
8UHDER LAL

8 BHATTACHARYA

Q P HAQARAJAPPA
JOY BELKXHAS KUJUR
8 P SINGH

OX NARAY AN

~ 44 -

Rocarks

.

RETD,

RETD.
oEQ/1888
RETD.

RETD,

RETD.
DEG/2001

RETD.
RETD.

RETD.

RETD. '

75703740 29703785 2973 V7 8A - -RENO. ST T 1y

Kept vacent.
RETD.

0.6. (%), C.P.¥.0.
Engineare (Civil) s on 01,04,2002
t-S-8-8-¢
CAT Guall O/P Datae Dote of Date of
tica of roptt.ae Apptl.ac
ticr tirtn JE (C)  AE (C)
OIP P 05/12/42 10/063/65 28/11/94
OIP D 10/08/64 31/07/85 28/07/%4
DIP ' £  02/10/43 10/03/85 23/11/94
8T DIP D 01/05/87 08/11/8% 16/02/01
" pIP P 07/08/41 12/03/85 20/11/84
8Y DIP O  t1/11/87 21/11/8% 16/02/01
, OIPF P 03/02/45 15/03/8% 28/11/84
8T O 01/04/66 05/10/6§ 16/02/01
OIF P  18/05/43 15/01/65 28/11/84
8T D 08/04/87 04/05/%0 18/02/0%
DIP P 08/10/41-16/03/65 20/11/84
8T ODEG © 01/08/66 09/11/8% 16/02/01
CDIP P 1€/06/3% 17/03/85 28/11/984
8T DIP D 01/08/67 29/011/8% 16/02/01
DIP P 03/07/38 18/03/6% 29/11/84
8T OIP O 27/10/64 18/10/8% 18/02/01
OIP P 1B/01/42 22/03/65 28/11/84
8T DIF D 18/01/6% 05/01/80 18/02/0%
OIF P 01/02/43 24/03/65 20/11/84
8T DEG D  O1/0§/¢3 08/08/%0 16/02/01
OIF P 05/08/44 25/03/65 28/11/84
8T OIF D 10/08/66 02/02/30 16/02/01
DIF P 17/03/40 30/03/65 28/11/8¢
8T DIF © 28/04/66 18/10/88 16/02/01
L DIF P 15/08/37 02/04/65 28/11/94
8T O0IF D 08/08/6%5 23/11/89 18/02/01
OIF P 25/10/37 02/04/65 28/11/94
8Y D€0_ o] 30/04/89 27/10/8% 18/02/01
U DIF P 07/01/45 02/04/65 28/11/94
sT DIF D  25/11/81 23/10/89 16/02/01
OIP P 20/12/41 03/04/65 28/11/84
BT OIF D 25/12/68 21/02/%0 16/02/01
OIF P 03/01/45 18/0G4/65 28/11/94
81..0IF _D_ 11/04/89 15/11/89 16/02/01
ST ot R
8T O0IF D 01/08/64 15/09/89 16/02/01
DIF P 15/06/42 03/05/65 29/11/84
8T 0 D 03/07/65 15/03/%0 18/02/01
0IF P 0§/08/44 10/05/85 28/11/9¢
0 /7 /7 /o
GEG - P 19710740 17/05/6% 28/11/94
8T OIF D 16/06/66 15/01/50 16/02/01
cie P 15/01/743 31/05/85 29/11/84
8T ©IP D - 01/C6/61 22/0%:%0 16/02/01
s P 31778785 29,/11/84

K L VERMA

1570374

ATTESTED

ABVOCATE

A

b eft iy sy e
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Bonfority List of Rastt. Enginesrs (Civil) es on 01.04.2002 ‘ L . Eo
) C-t-t~0-¢ ce S "{f b
§.ho. Nesse (8/5hr1) CAT Qualt D/P Date Dats of Dats of Feaarke ‘ N R
tica of Aoott.ao AOPLL.as : . L k ;! N
tion © Birth JE (CI RE (C) . : ‘ EE R
____________________________________________________________________________________________ .. .:)_ L
. 1
2373 PRAKABH CHAMD MEENA 8T pIP 08/07/67 07/02/90 16/02/01
2574 H K DUTTA DIP P 25/11/45 02/06/6% 28/11/94 t
/2575 LOHIT BOMOWAL BT DIP D 28/02/85 21/10/89 16/02/01 {3 :
2578 JADUBIR PRASAD . OIP P 02/07/43 03/06/65 29/11/94 %‘
2577 EBHIV BINGH MEENA 8T DIP D 14/07/66 01/02/80 18/02/01 '
2578 K C JOBHI OIP. P 14/11/42 05/06/63 28/11/%4
72579 LAKHYA RAN PATIR 8T DIP D 01/08/64 01/11/8% 16/02/01 ; ;
2580 P K HAZUKOAR a DIP P 15/08/40 10/06/65 28/11/84  RETD, t
2581 H 8 MEEWA - 8T DIP D 07/07/64 20/11/8% 16/02/01 |
2582 V 8 PRABAKNAN - , DIP P 30/04/42 16/06/65 29/11/94 u
2583 KALU RAM MEENA BT DIP D 15/07/58 05/02/80 16/02/01
2584 A KRUPAKARAN . OEG. P 20/10/45 18/06/65 29/11/94 o 5
2585 HOTI LAL PRASAD 8T DIP D 04/06/84 04/04/90 16/02/01 v o
2586 8 K HAZARA DIP P 25/07/45 29/06/65 28/11/8¢
2587 BHRI NARAYAN BAH 87 -DIP O  16/11/63 28/12/8% 16/02/01 : 4
2588 WOHARMED IMAM DIP' P 28/07/44 29/06/65 28/11/84 o7
2589 A P QARG , DIP D  24/08/68 18/01/80 16/02/01 ; R .
2580 V Q TATTI DIP P 08/07/43 01/07/65 26/11/84 : -
2581 ISHWARI PRABAD ' DIP D 20/07/64 27/12/8% 16/02/01 : o
2592 P K BHATTACHARJEE OIP P 18704742 01/07/83% 298/11/84 , e
2583 PARVEEH KUWAR ‘ DEG D  13/06/63 21/04/88 16/02/01 ~ o !
2584 IBAC NATHEWS DIP P 28/08/41 02/07/83 29/11/84  RETD, : S
2595 CHITTELLA BUBRAMANYAM DEG D 08/08/63 231/08/80 16/02/01 SR, :]’
2596 K C GURBAHANI S DIP P 30/10/42 28/01/85 28/11/84 SR
2587 MAHEBH CHAND BIHGHAL © DE@ D  20/08/61 18/01/84 18/02/07 ‘ ' . ks
2598 D M JAOKAR v DIP P 26/04/44 23/07/65 28/11/64 ' R AR
2589 DEVANAND PATHAK . DEG D  08/04/61 01/03/8% 16/02/01 ‘ ' :
2800 8 8 BAHHANIA ©8C DIP P 02/05/54 02/11/7% 29/11/94
2601 RAVINDER KUMAR BHARMA DEG D  28/12/56 28/10/7% 16/02/01 {
2602 BRAHAM BINGH © BC DIP " P 18/11/56 C3/11/7% 23/11/%4 .
2803 PUSHPINDER 8INGH DEG DO 22/11/64 20/12/68 16/02/01 T
2604 RAGHUBIR BIMGH . BC DIP P 14/12/57 21/10/78% 28/11/%4 » ‘ oA
2605 VIJAY KUHAR JHA . CIP D  28/11/65 20/12/88 16/02/01 o : ‘
T U R T B R TR R R s R B A S e T BT Fa i
2607 BIRENDRA KUMAR MIGHRA OIP D  01/07/&7 2€/12/8% 16/02/01 IR
2608 R P BINGH .BC DIP P 25/06/60 31/12/7% 28/11/%¢
2608 KAHLEBH CHAMORA BAJPAI DEG. D ©1/01/60 03/02/81 16/02/01
2610 BABU LAL BC DIP P 13/07/58 04/02/80 29/11/84
2611 P 8RIDHAR DEQ O  29/11/68 01/01/90 16/02/01 A
2612 PADAN BINGH 8C DIP P 02/01/%%5 11/02/80 29/11/94
2613 JITENDER KUMAR MISHRA ' DIP O  30/01/82 10/02/82 16/02/01 N
20814 A K DAS TALUKDAR 8C OIrP P 13/02/59 1£/02/80 29/11/%4
2615 DHARAM BIR BINGH o1ip 0 26/11/61 10/02/82 16/02/01
2616 K HALDER 8C 0OIrP P OY/10/57 23/02/61 29/1v/%4¢
2617 R XUHAR 8C QEG o]

. 30/06/68 1£/01/50 16/02/01 ATTESTED
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0.G.(¥), C.P.%.D.
. C Benfority. List of Asstt. Enginmoera (Civ 1) te on 01.04.2002

I ey . Y )

6.NO. Napw (6/8hrt) . CAT Qualt D/F Catse D:ite of Date of Reaszrks
' fica of tptl. a9 Apptt.es
tion Elrtk Jo(Cy AE (C)
3022 ARVIND KUMAR SC OIP D 13/08/tE 13701750 04704701
5023 V S BHATIA : DIP P 23/07/41 13/:2/87 11/03/95  RETD.
3024 KARAH JIT SIHGH » SC OIP D 13/03/66 5/G1/%0 04/04/0%
3025 K K SHARKA . " DIP P 09/06/43 23/07/68 11/03/95 o v .
3026 MAHOHAR LAL SC UIP D 10/10/10 11/06/91 04/04/01 ‘ . T R
3027 K H HARPALAMI . - . DIP P 10/0¢s3§ T4/12/86 11/09/95  RETD. o St oen
3028 SURESH KUHAR SIHHA ST DIF D G4/33/68 16,05:51 04/04/01 o ' :
3029 MANORANJAN PAUL DIP P 30/C€/43 22/0%/€9 11/09/93% ‘
3030 NGILKHANPAY -8 DIP D  28/09/86 i0/12/50 04/04/01 _ : S
3031 K O CHATYERJEE DIP P 13/12/39 i3/09/89 117/09/85  RETO. ’ S U
3032 KALU RAM HEENA ST DIP D ' 02/07/68 z8/06/%1 04/04/01,
3033 H K GUHAR ROY ©DIP. P 21/06/40 ¢6/09/69 11/08/9%  RETD.
3034 G HANUMANTHARAYA | 8T DIP 0  26/06/65 i2/04/91 04/04/04
3035 NARAYANA HAMBUOIRIPAD ' DIP P 21710745 :0/06/70 06/11/85
3036 R O MEENA T .0IP D  10/08/87 "2/08/91 04/04/0% »,-
‘3037 BADRUDDIN KHAN - DIP P 31/12/45 :2/06/70 06/11/9% i
/aoaa ) RAMEBH CHANORA DAS - 8T DIP D 01712/66 "7/07/91 04/04/0 o
3039 A N CANIAI SPIP TP 2 SY 0ROV 08 TOTOE Ay Fymessens -
3040 KHAGEBWAR KALAH 81 OIP D  28/11/65 10/07/81 04/04/01 : v : g
3041 ALOK KUMAR GHOSH ©DIP P 15/04/48 11/08/70 06/11/9% I f
3042 DAKHOOE RAJU ONKAR RAO 8T OIP D 10/10/66 06/10/S1 04/04/01 R |
3043 KANOJ KUWAR BIBWAS DIP P 14/01/43 *1/08/70 08/11/85 - , ‘ i
3044 PRANTOSH MANJHI §T DIP D  27/05/63 18/06/91 04/04/01 ,
3045 JOYDEV CHANORAPANDIT DIP P  01/01/46 13/08/70 08/11/95 A Lk
3046 D POONGAVANAH o DIP P 13/04/41 05/10/10 06/11/8%  RETD. ' g
3047 KHAGES CHANORA OfE. DIP P 01/03/46 26/10/70 06/11/85
3048 B K GANGULY DIP P 03/11/47 26/10/70 06/11/85 N :
3048 8 R KUKHARJEE DIP P 03/08/42 02/11/70 08/11/93 ' S,
3050 R N HUKHERJEE , ©DIP P 110/05/44 02/11/70 08/11/9% , IR
3051 SANKAT KUMAR SAHA DIP P 17/08/44 02/11/70 06/11/9% ' - S
3052 BHEREEF A. MOHD. OIP P 20/07744 O/04/8S 08/11/85 ' '
3053 BANTI PADA POOOAR DIP P 15/03/45 02/11/70 06/11/395
3054 AMAR CHANO BEN ’ DIP P . 20/C&/45 V4/11/70 08/11/¢5 ‘ :
e 3OSA A K BAHA L DIE_ LR Q3/12/47 \4/01/70 06/11/85 .. RS S ST
3056 W 'C GUHA ROY . T ure T e T 00 4y 25711770 08jVV/as T TR IR A
3057 A K GUGLANI : DIP  ©  23.:07/4¢ 0%/C 771 06/11/95
3058 DALJIT SHAX SINGH. [0) I £/712/45 05/61/71 06/11/95
305% YOGENORA PAL SINGH O1IfF e O7/10/¢€ 077Cv/71 08/11/9%
3060 ISAR RASOCL AT -3 01 V1746 0B/CHITY 06/11/95%
3061 ASHOK KUMAR JAIHN o1p P O "GV/7S0 08/CV 7Y 06/11/95 3 ¢
3062 K L SHARMA [543 P SN IOEe 20Ty 08/ /8% .
3Ge3 & PRISHNAMURTHY olr P oot T e 28000771 06/11 /833
304 ralASH n SHARHA: v ClF o] M - I S B VAR A
JOES wANAMYALL. aMARE - Lie 2 N I R T VAR AL

IOEE Sun AR witag I S R I VAR VAR
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Government of india
Directorate General of Works
Central Public Works Department

AxARk

No.29/7/2002-EC-Hi Nirman Bhavan, New Delhi,

Dated the \,\ September 2003.

To

The Goeneral Secrotary
CPWD Enginoors' Assoctation
‘B' Wing, Ground Floor

I.P. Bhavan

New Delhi.

Subject:  Grant of Deemed Date of Promotion in the grade of Assistant
I Engineers (Civil & Elect.) —reg. ’

| am directed to refer to your letter No.CPWDEA/337 qated
99.07.2002 and No.CPWDEA/197 dated 23.07.2003 on the above mentloned
subject and to say that case of grant of deemed date of promotion to.the

ey b Ty I e
Assistant Engineers, (CiviTBEfect)qualificd™tfireag LDCE-1998 has been

con3idéred in con§yﬁl‘}gﬁ'oh“w{th the Ministry of Urban Development & Poverty
AlleViation"and tha_ Department of Pe :

0 ' gy S5

that the Same can not be é'ccédedtf.

R

( DINESH SINGH )
Deputy Director, EC-lIl
Tel : 23010509 .

|
LN VA “ (\‘ "‘-(
) d . ¢ L

S\

rconnel & Training and it has béen decided™

-~
[}

Gz __@@;"E’E’Xﬂ_ég};a 0

T
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e on e

e

ot

En;l. :

CENTRAL AUHINTSQRﬁ”J&u TPIDUNﬁu,

PRINCIPAL ey, L
6i/3Y, LOLELHL&H~ Hapy,
. Nay Dalfi . 110 Cbif'
nata ....-..,(:
v ) A
From . 5 Contd
e Pricipai Feyistrar ' : 595,.40(.1.
“entral Admi MWistrative “11buna‘ ' !
Principal B Bench, New Delpj. ‘ :

Shipg Fartegp Kuousg nlk
7Da Tt llcor

Shri.a. udJDppd
94, Lawye ¢ Chumbo

. -
| 2
_ feqn.Ho, 0 JAL ?10/2003
Vijendsr singn 4 Crs, '

......-..q.«c--.n‘n.-

I Crs, i

.--.a-.-..-.n--...-

I &
13'50'20C4

.-c‘-...--.o

c¢ase for in rormatlon and

Please acknowledge tpe receipt. S T

As above,

ATTESTED

“llglrl Apartpe :nts,

Lounoal for the Yespondent g

Versug

directaq to forward her

— 49

M)

Counsel furp t he appllcant
9, Bazakhamba Road

Supramg LCourt NGu Oulhi

Ve .4,

.........,.....'Applicant

.-..-u.»c.--.a-..

+++« Respondent

ewlth a copy of Judgemnnt/Order

Passed by thls Trlbunal in the above mentloned

necessarv actlon if any,

[ .
A P

! e
Yours faithfully;"

QL= ,.G;F_'y

(SECTION orrrczn) S
JUDL.-I1 , '1 ’
FCR PRINCIPAL REGISTRAR

N '
LN
. \
v - .

ADYoc4rg .

A bz prmaese st §
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/. . ‘ | . O RDERC(oRAL) m
) 1/‘ ‘ By Mi . Shanker Raju, Member (J): B o
/ . : . B
ﬁ%"/ » . Through this oa »fo]]owing reliefs hayeﬂvbwgpﬁ‘
.”' ' : ° * . . . . . [
/

. - preayed: ' . ' o

s
I

"a) allow this Original Application

L) qhash the

impugned soniority list -
dated 4.6.2002; B :

6) quash  the qrdérNQJ29/7/200?~ECfIII

dated  4.9.2003. and - allow  photiona)

-Seniority to the applicants from. the
dates and years when vacancias arosae with
all consequentia)l benefits; :

'd)' direct the Respondents to allow "' -
rseniority. to the applicants w.e.f. . the <
dates and: the years in which .Yacancies
29ainst  which .the applicant have been,
appointed were available and against . .
which the applicants are shown tohave N
been appointed vide the . order - Qated,.-
t6.2.2001., - . . E o

" @) and pass other or further
thjs\”Tribunal may deem fit ang proper in
the "facts and Circumstances of the ' case
May also  be ' Passed in- favour- of " tre
app]icantf, - St o

orders ‘which. .

2. Applicants who are Junijor Engineers in CRWD, - .
have. pro

iotional avenues ag Assistapg: Emgineer,which has “two !
channe]sJ_ i.e., bromoﬁion based

on .8eniority
the 1imited.debartmenta],comp

for short).

aﬁd'“jqd jﬂ
Qualifying etitive exanmi,
.- 0n €ligibility one is

1é€io@y;ﬁ
o"subjcctéd:"tbikﬁ

(Loce,

S eXamination  fgor further

npn~ho]dﬁng of axamination applicantsg

Was disposed,of on

{
!
1
A
N
i
l
A o
Progression, geing aggrieved - wigp -

filed 0A-2239/90 whigh -

15.2.99 With the following direqtions; S

—

“13. In the light of the i
discussions aforesaijd and in the interest N
of  justice and fair Play, we do not think J
it appropriate rto apply broken on  the - o
wheels of the proposed selection Process, =~ - . o
For this reason, the OAs deserves to be ' :
dismissed ang - we do so accordingly, SRV
However, to take care of some of the T

" reasonable apprehensions to ' the ATTESTE*D
app1icants, it would be appropriate that g e
while conducting the present selection ! ’

¢

détai]ed ' L

.

b



/ o i ek
.2 and fina11e1ng the Process thereo
ﬂ'respondents “shalls ake precautions
terms of ‘the: f0110w1ng e
X r.af 'eUﬂUﬂ - . -
| nﬁ“(w) Segregate ‘~both vacanc1esﬂ
ww:“e]wg\b111ty year-wisa. Th1e is. Lo.ensu
L an emp\oyees after hav1ng :
‘=exam1nat1on “does " not
,of“hsen1ority against it
.was not-even e1191b1e‘

‘

-
e

for
(1§)¢ Aexisﬁing rules- for £111ing up. ;
-posts ' .meant for u) reserved, . catego &Q%k
candidatas - ‘be  adhered: tojiias i
prescribed: . by”‘the BOPT in ‘1t wOM* ' :
2.7.97, " ‘while communicating: vacancier
381 JES,'respondents have only" 1nd1¢ate-
mhat ‘the ' percentage of. reservatio o)
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GOVERNMENT OF INDIA T §

DIRECTORATE CENERAL OF WORKS .

CENTRAL PUBLIC WORKS DEPARTMENT . ]

i No. 8/26/2005-EC-III Nitman Bhawan. New Delhi .y

/o ' Dated the 22 May, 2006 g
y . | : |

DS

OFTICE ORDER | % \g{ ok

“In partial modification of this Office Order even number datea, 27 12-2006, ' l ,
the undersigned is directed 1o say that in compliance to the directions of the.Hon'ble o : ‘
‘ CAT,"Chandigath Bench in OA No. 126072003 by its order dated 29 July, 2004 in B
P the case of A. P. Garg & Others Vs UOT & Others, the under singed is directed to sav - B

that notional seniority” be fived as per merit with date of joining as Ist'%.Julv of the |

relevant vear of the vacancy in respect of those wio were a party in thicase. Rest
@) will remain same, . -

. . S ) ' o . ‘
| | M Qou ™
|
. [ ‘.
Lo K | . . et . [N
\ ) N

i
: i
-~ {S.L. NEENA) :
 - ' : Deputy Director Admn(SLN) ' |
, 1 Al PAO, CPWD/PWD i
« / g

AN Cj’f,“’/‘m #06]e8[25 CRARJEE: oF cPrDIPp R
| 5

The General Secretarv, CPWD Junior Enginecrs’ "Association, LP. : !

Vo | Bhawan, New Delhi-110002. - R
¥ A 3 The General Sceretary, CPWD Enginecrs_"lAssociation, ‘Ground Floor, R o

‘\ o \ ‘13’ Wing, Outside End, LP. Bhawan, * New Delhi-110002. N o ‘
e The General Secretary, All India CP ' -
LP. Bhavan, New Delhi-110002. : .
PPS/PS/ to DG(\WADG(S&P)/ADG(TD)/ADG(B)z'CE(\r‘ig.). g
PA10DADS (AYDS(W), Mo UD&P A, T
Hindi Shakha for Hindj Version.

SO-CR CelL:’EC{IV/,EC-VI!'SIOCR File /Notice Board,

N

WD Engincers’ Association, ‘8-033,_‘

TS .

By »

L

ATO)

(GANESH
SECTION OFFICER






Te »

“e Direcior Gengial of Works,
o NirmantBhawan,

C.F
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Maw HEtERS
.
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SIRTTUGE piLes cnaniined

rar of Motional Seniority ano consequential benzfit thereupon.

This has a reference to Otiice Order No. mentioned above vide which in compliance
with the direciion of Hon'ble CAT, Chandigarh Bench in OA 1260/CH/2003 by its order on .
-5.7.2004 in the case of-A.P. Garh and other, the CGW has grapted Notional Seniority to
ine Assistant Engineersw'ho were a parly in the case and were appointed from the date

sar in which the vacancies arose. In inis connaction, iLis stated thal my name appears
<37 vacancy of year 1984-85 =r DGV Office Order No. SE(THIE/Depl.

4 ye
710 dated 16-2-2001.

el L

r. s siated that't am at pre
N A A AL wimeidvs | P . . ) . . . o s
NN Ae tha eanicaty et of Uhssistant Engineers: Is undcer consideration, it is not possible

PRSIV NS [S 3 e .":L::luuxuy (AR AU W S b “
s me to give the reference of se iority list. However, my name in the resuit sheet refeired

n
above, lies at 51 No:133 of limied
enclosed ‘rorg your reacdly reference).
i~ view of the above, | am entitied for Notional Seniority and consequential benefits
w.ei 1994-65. it is requested to allow me Notional Seniority and other consequential
benefit w.a.f. 1994-95. ' o

Thanking You.’

PSP P cdonbepd £yh
CTHCICSE S siaizd above.

Yours faitniully,
Caied Guwahat, : E

The.. 5 th Tuna1 06
{8 M Bangshiary)

Assistant Engineer (P)
Assam Centrail Ciracle-l -

C.p.W.D., Bamunimaidan

Guwahati-781021

Copy toi- R ‘ :

The Chief Engineer {NEZ}, C.P.W.D., Shillong-03.

The Superintending Enginser, ATCH, C.PAV.D., Guwahati-21.

SIS

_7{/ (S. M. BANGSHI
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ADVOCATB

present officiating as Ascistant Engineer since 16-4-

3
i
¥
L
e e e el S




%
vg*\gl
iy

&

RE
a

P

s

IRV N ,f)/" [y /

b

P ; A
Lo Ihated- ot ne
The Director General {3 o1 k)
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Mew Dethi - 110014,
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Respeeted <4, " \
Wath due respect apd humble submission, 1 hep to stare that Sir, £ had pele o
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B726/2005- 1L dated 2RZ2000 & o 826, 20001201 dated. = SO 2000 (20105 cony
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St
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tthere upon i my case as praved tor, restltne inss of financral benein s me

In this regard 1 osveald fike 10 apprise vou onae agin that sic my nome i<
appears wl SINo. 24 sl vacancies year 199493 iy ihe result of Limiied Depmimental
Compeunie Examinauon 1999 dectared by the CiRWiDD Trammng ingntute, Ghazabad vide
No SECELE Depart, Exam 0%:901710 dared 16022007 and my Scuoriy Noois 2873 i
the seniority list issued by vour good office vide Mo, 20012002 7C T dated 000 U6/ 200

In view of the above, Leamestly request yonr honour kindly 10 look i te the
matter sympathetically and prant me the ationa seitority in the wrade ol ALB(CIHD we
199495 fvicancy vennr and also pent me the ot consequenual benelies there upon my
favour withant fusthey el

Bowdll nes be oo ol place 10 mentan beee that there s g Ruding of Hoadi,s

:50[1! eiie ot ol hindin i, st rolicl aliowed 1 any other Pt b gy \""Ili.‘l"\ TN
A partcular case o situation s cqually ennitie to any other person or Aroup of persons piaded
insimillr case: situaion for which they not 16 approach any CAT (Coert for justice Howesey
ifnecessary L iay appreach o CAT Court for my etitum right '

An early asiion m this regard is highly solicited please
Thanking von

Your-faithfully

o\

V!
(N wall \ ?\ \
1. MQDO \A (\]}

( ! : 4 5 i"l’?l‘i .».n TNeST
. - MSHINLANL L) nogs
gt ;

Mohanbar Avinnon Sub- | viien

ATTESTED ¢ '3.’."‘\"{‘ Mo 5

ADVOC ATR:

210 more than difoany manths have been passed but pathing has been heprd

o
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To,

Dated. Imphal the | 717)0 (o 80

The Director General of Works,
CPWD. Nirman Bhawan.
New Delhi- 110011,

(Through proper channel)

Subjeet - Grant of Notional Seniority_and consequential benefit thereupon.
Refno. :- Office order no. 8/26/2005 EC-11 dt. 28/02/2006.

Dear Sir.

This has a reference to the oftice order no. mentioned above vide which in compliance with the direction of
Honble CAT. Chandigarh Beneh in OA 1260/CH/2003 by its order no. 29th July, 2004 in the case of A.P.
Garh and others, the DGW has granted National Seniority to the Assistant Engincer who were a party in the
case and were appointed from the date and vear in which the vacancies arosc.

tn this connection. it is stated that my name appears at SLNo. 263 vacaney of vear 1993-96 as per DGW
office order no. SE(TYIE/Dept. Exam/98-99/1 710 dated 167272001

Further. it is stated that Fam at present ofliciating as Assistant :ngineer since 12-06--2001. As the seniority
list of ASSISTANT ENGINELER s is under consideration it is not possible for me to give the reference of
seniority list. However my name in the result sheet referred above lies at SI.No. 265 of limited Deptt.
examination held on 21-02-1999. '

In view of the above circumstances. [am entitled for National seniority and consequential benefits w.e.f.
1993-96. 1tis requested to allow me National seniority and other consequential benefit wee.f. 19935-96.

Thanking vou.

el - As stated above,
Yours faithfully,

(NGIL KTTAN PAU)
Assistant fingineer
MCD-I/MCSD-II, CPWD
Tulihal Airport. Imphal.(Manipur)
Copy Lo :-
L. The Chiel Engineer(NEZ). CPWD. Cleves Colony. Dhankheti. Shitlong-03 for favour of information
and necessary action please.

2. The Superintending Engineer. Silchar Central Circle. CPWD. Malugram Mcla Road. Silchar-02 for
favour of information & necessary action please.

3. The Executive Engincer. Manipur Central Division-t. CPWD. Tulihal Aicport. Imphal for favour
information & necessary action please.

(NGILKIYAN PAU)

ATTESTEY g

4pvOCATE
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Dated DocinDooma ,the 30 /11/20 cv, '

To
The  Director General { Works)

o Central Public \P.or! ...epart: nent .
* pirman Bhawan, :
" . New Dathi ~ 11001l

Through proper channel}
Subject: Grant of National Senierity and consequential benefits there upon,

Respected sir,

With due respect and humble submlssioh. | beg to state that sir, | had made a
representation to your good office vide my letter no. Nit dated 20.06.200G ( Xerox copy

altached ) which was forwarded by the “office of the Chief Engineer(Elect) EZ, C.P.W.D. Nizam

Falace ., 234/4 A.J.C. Bose Road, Kolkata-20 under lelter rio. 9/37/97-AdmnNol IX-A dated -
28.7. ZOUb ( Xerox copy attached) seeklng grant ot National sentority in the grade ot Assistant e

Enginear(Elect) and also other consequential benefits there npnn with effect from the date

anhd year in which ' vacancies arose as was done in case of Sii AP, Garg and others vide

: your O.M. Mo. 8/26/2005-EC-iil dated 28.1.2006 and no.8/26/2005-EC-1il dated 25.5.2006(
‘P' Xernx copy enclosed) in compliance to the direction of the Honorable  © AT (‘handmarh
{

hench on OA No 1260/2003 daled 20“' July 4004

v
TN

Sir, more than 4 ( Fnur) mortbe have been passed but nothing has been hear

froiv your end o far regarding grant of National Seniofity and other consequeritial 'oenéﬁtg
there upon in my case as prayed for, resulting loss of financial benefit for me . ’

e o v e e

in this redard'l would like to apprise you once again thatsir, my name appears at

Si. No. 14 ( Eligible candidate for AE(Elect)) vacancy of year 19693.1994 in {he resuit of _' :

Limited Deyaﬁmcnt(zc Culupetlhv'e Examinaticn 1999 d"C;a red b” the CPWD Tral’hi Ihst Itdte
" Ghaziabad vide no. SE(T)/I/JE/ Depart. Exam/98-99/1710 dated 16.2.01. Further , i‘t is Stated

that at present | am officiating a Assistant Fngineer(Fiect) sinr‘p 3-03-2001, As the Seniority . -

list of the Assistant Engincer(Elect)'s is under considcration, it is nct pessible Tor me to give -
the reference of seniority list. However, my name in the resuit sheet réferred above list Si.! .
Na. 14 (Eligible candidates for AE(Elect)) of Limited Departmental Examination held on 21- '

024909 Photo cop enclesed for your ready reference).

o

In view of the above | | earnestly rpqueaf your honour kindly to ook in to the maﬁelr
symipathetically and grant me the National Senioarity in the grade of Assistant Enginee—r(Electﬁ
w.e.f. 1893-94( Vacancy year) and aiso grant me the other consequential benefits there upon - -
my favour without further delay. , ‘ ‘

it is nor e out of place for mentioned here that this is a Ruiling of Honorar:)ua .

i

Supreme court of india that, Justice/ relief allowed ta any other person or group of persens ina

rart:c' lar case or situation | is equal ¥ er ntitle te any other person cr group of persens placed in

LR 1%

sitiiar case/ situation o which  they need not lu appach any CF\T/ Courl fur justice.
However if necesaary | may approach to CAT/ Court for Legitimate right..

. A ‘ Youigfai :"fm!y
ATTE : , ( Ulken ndra tsoro)
W Assisty tanmncr(E!r:c!
d T8 Eiect & Niech. Sub Division

A,DVQC A : C.P.W.D DoomDooma .



To ' - | Dated 27/ 1172006
The Director General (Works)

CPWD, Nirman Bhawan
New Delhi-110011

o (Through pro'per channel.)
Subject: - Grant of Notional Seniority and Consequential Benefits there upon.

Respected Sir,

With due respect and humble submission, I beg to state that Sir, I had made a
representation to your good office vide my letter No Nil dated 29-4-2006 (copy attached)
which was forwarded to the central office by the Office of The CE (NEZ), CPWD,
Shillong under letter No 5/84/2006 Admn at 07-07-2006 (copy attached) seeking grant of
Notional seniority in the grade of Assistant Engineer (civil) and also other consequential
benefits there upon with effect from the date and year in which vacancies arose as was
done in the case of Sri A.P. Garg and other in O.A. No 1260/CH/2003 dated 29/7/2004 of
honorable Central administrative Tribunal, Chandigarh branch vide your O.M. No
8/26/2005 -EC-II dated 28/02/2006. & 8/26/2005-EC-III dated 23/05/2006(Copy
attached). ‘ "

Sir, more than 4 (four) months have been passed but nothing has been heared
from your end so far regarding grant of notional seniority and other consequential
benefits there upon in my case as prayed for, resulting loss of financial benefit. o

In this context, I would like to apprise you once again that Sir, my name is
appearing at SL No 17, vacancy year 1994-95 in the result of Limited. Departmental
Competitive Examination 1999 declared by the C.P.W.D. Training Institute, Ghaziabad
vide No SE (T) VJE/ Depart Exanv/ 98-99/1710 Dated 16/02/2001 and my seniority No is
2563, in the seniority list issued by the central office vide No 29/01/2002-EC-HI dated
04-06-2002. ,

' In view of above, I fervently request your honour kindly to look in to the
maticr sympathecally and grant me the Notional seniority in the grade of AE (civil) w.e.f.
1994-95 (vacancy year) and also grant other consequential benefits there upon in my
favour, without further delay. , ‘

It will not be out of place to mention here that there is a Ruling of Hon’ble
Supreme court of India that justice/ relief allowed to any person or group of persons in a
particular case or situation is equally entitled to any other person or group of persons
placed in similar case situation for which they need not to approach any CAT/ Court for
Justice. '

An early action in this regurd is highly solicited please.

Yours faithfully

4 i;n& A )
9.1@ e
(H.C.Rabha), AE(C)

€51 EO Tezpur central Division

'ﬂ‘( - CPWD, Tezpur-784001
(/e
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To

The Director General of Works,
- CPWD, Nirman Bhawan, v :
New Delhi-110011 v : : v

(Througlu)loﬁpcf channcl)

Subject: : Grant ofNotionaleenioritv. and consequential beneﬂt théreupon
, _Ruf: - O[ﬁce order No. 8/26/2()05 EC-111 dated 28-02-2000
This has a reference (o Office Order mentioned above vide which in compliance with direction o4

of Ton'ble CA'T, Chandigarh Bench in OA 1260/C11/2003 by its order on 29-07-2004 in the case of R 1
A.P. Garg and other, the DGW has granted Notional Seniority to the Assistant Lngineers who were o
party in the case and were appointed from the date and year in which the vacancics arosc. In this -
connection, it is stated that my name appears at Sl. No 259 vacancy of year 1995-96 as per DGW.
Office Order No. Sk ('l‘)/JE/Dept.Exam/98-99/17l() dated 16-02-2001. N

Further, it is stated that 1 am at present officiating as Assistant Enginecr since 1210412001 As
the seniority list of Assistant Engincers is under consideration, it is not possible for me to give the
reference of seniority list. 1lowever, my name in the result sheet referred above lics at S N0.325‘) ol
limited Departmental Iixamination held on 21-02-99 (Photo copy enclosed for your ready re ference)

In view of the above, I am entitled for Notional Scniority and conscquential benefits woel
11995-96. 1t is requested to allow me Notional Seniority and other conscquential benelit w.e.l. 95-90.

'l‘himl@’ing, You.

nclo-As stated above. ¢ ‘ _ Yours faihfully.
Dated: - Silchar the g {h-Fuby 06 ! /@ .
- Z N 9'2‘6[’
(R.CTDas .
Assistant Lngincer
IBBR (M) Division,: -
CPWD, Malugram - -
Silchar-2
Copy to:- ‘ _ T
1. The Chicl Engincer, IBBR (MZ), CPWD, Paribahan Nagar, Maligara, Siliguri =287
2. The SupcriMcndingEngineer, Silchar Central Maintenance Circle, CPWD, SilchAR-2. - $
3. The Exceutive Enginccr.' IBBR (M) Division, CPWD, Silchar - 2. /@

1

g
| Tl

: D R.C. DAS
TESTE

ADvO~

file - DEMAGIRIN ' AT

r it e ok
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P Piceoror Ceeneral ol AW orks, -

DY N Plhawan, ' : CoLE o
oo Delhi- oot . , :
S hrough proper channel) !
t
Subject: - Grant of Notional Seniority and conscgucntial henefis thereupon, S L
Kef. - Office _arder No. 87202005 1CAH dated 28-02-20060
° . . " Vs -

Fhis has acreterence 1o OfTice Order mentioned above vide which in compliainee with ('III'L"k‘llH‘I'i";'_rA S

flom hle CN T (',h-nuliuurln I’{vm'h i OA T2Z00CTE 003 by i order on 29-07-2004 m th L IS0l
Ve and other, the DAY has granted Notional Seniority tothe Assistant I.IIQ,IHLU!,\ \}I_\s‘),,_\.\,,l.n‘ v
andics arasr T i

G

varts s the cise andowere appointed from the date and vear ins which the VAILORCTLS aros
Conesction, il, isstated that my nnne appeis ;n?f-il. oA vacaney of vear I‘)‘)(v-‘)7 ax pu,
twnnqndu~«w\|(I)anqnlxmnnx0017uuhudlon"nul :

Turther, it s stated (hat 1 am at present olhiciating as Asaistant Engineer sinee 0940 I/“()(H \\
the seniariiy list ol Assistant Fngineers is under considetation, it is not possible for me lnuul\v 1hl
peteience of seniority st Howeyers my name i the sl sheet veferred above, Ties at S1L Fw AR ul
Hiated e partmental g tion heldbon 2o gl lmtu copy cnelased for vour w.ul\ e Im l\u v

.",;

inoview ot the aboses Bams enditled e ®Sloringl Senpiorin m mn\u]lwnlmi benelits v e l
L0710 requested o adlow me NotGonal Seniorits and other consequential lw nelit el ‘NN)

~

Fhanbine Yoo
e b N osnnted abone, S a : S Yours Bithilly ey
Patcd: - Stlchen ' (Suresh Paly, ,
‘ - Assistant Fnginecrs =0 0
. : IR (M) I)i\'ix‘inn RESEI
v ' o ' ‘ _ o CPWDLM 1Ium Hy
‘ ) \||L|\ -2
Copy to:- ‘ ' ) ‘ o ;

Poothe Clael Fogineer, IBRROVIZ1 C WD, Panbahian Mo, Matigara, Siliguri ..’.Nl
Vo The coperintendine Fogineer, Sileler Centeal Maintenanee Ciele, CPWEL Silehas.
Cobhe b centive Bosineer, IBRR oMY Diveaon, CONW DUSclie A

-\ tﬂo@\a |
ATTESTED Mm/:sn PAL

ADVOCATE
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The Direcotor General of Works -
Crwp, Nirman Bhawan
Mew Delhi-110011.

{ Through Proper Channel )

Subject :-  GRANT OF NOTIONAL SENIORITY AND CONSEQUENTIAL
BENEFIT THERE UPON. ‘

Rreft’ :- No 8/26/2005-EC-111, Dated 28/02/2003, Nirman Bhawai,
New Delhi. :

wir, v

This has reference to order no mentioned above |, vide which, is
compliance to the directions of Honble CAT, Chandigarh Branch in OA no,
1200/ CH/2003 by its order on 29/07/2004 in the case of A.P Garg and
others Vs UOI & others, the Director General (Works) has granted notional
sSemority to the Assistant Engineer(Civil) who were a party in the case and
were  appointed  on the basis of Limited Departmental competitive

vacancies arose (Copy attached).

- On the basis of it , with due respect 1 like to appeal before

vou that  my name appears at Sl No. 01 as per DG(W) No: 307/8/2000 EC

iil and office order No 7 of 2005 dated 17/January 2005 and in para 03 it

¢ aleo stated “ The position of Seniority list will be intimated later on® (copy
allached). '

In this connection 1 like to state that I am at present ofﬁciaﬁng

vy Aeaves

as Assistant Engineer since 28/02/2005 and already sent a representation -

to your good office vide my letter no nil dated 15/06/2006 which had been
forwarded to Director General (Works) by the office of the Chief Engineer
\NEZ) CPWD, Dhankheti, Shillong vide letter No: 0735 dated 24/07/06
(Copy attached) sceking grant of Notional Seniority in the grade of Assistant
Lugiicer (Civil) and also other consequential benefits there upon with effect
from the date and year in the which vacancies arose but Sir, unfortunately
though more than 05(Five) month have so far elapsed , nothing has been
heard irom your end. The resultant financial loss. and mental agony is
quite comprehensible . ’

I the view of the above, I fervently request your honour kindly
to ook dn to the matter symphetically and grant me the Notional Seniority in
e grade of Assistant Engineer (Civil) and also other consequential benefits
there wupen  in my favour on the basis of the result of Assistant
mogiee{Civil) Linited Departmental Competitive Examination 1999 held by
CPWL dtainmg Insttute on 21/ 02/ 1999 at an carly date.

Thanking you.

ATTEST ED Your Faithfully

56[12] 06
Mrs. Baraswati Xonwar
ApvoC ATE Assistant Engineer( C} :
Tezpur Central Division
CPWD, Tezpur

Lxaminauon, 1999 with effect from the date and year in which the
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Fhe Director General of Works,
A "W Nirman Bhawan,
/ New Delhi ~ 110 011

( Through proper channel )
Subject:- Grant of Notional Scnior.ily'and consequénlial benefit thereupon
Ref:- Office Order No.8/26/2005 EC-KIII dated 28-2-2006.
This has a reference to Office Order No.mentioned above vide Which in compliance
with the direction of Hon’ble CAT,Chandigarh Bench in OA 1260/CH/2003 by its order on 29-7-

2004 in the case of A.P.Gayy-and other, the DGW has granted Notional Seniorithy to the Assistant
Engineers who were a party’in the case and were appointed from the date and year in which the

vacancies arose. In this connection, it is stated that my name appears at S.No.131 vacancy of year

1994-95 as per DGW Office Order No.SE(T)/JE/Dept.Exam/98-99/1710 dated 16-2-2001.

Further , it is stated that I am at present officialing as Assistant Engineer since 16-4-
2001. As the seniority list of ASSISTANT Engineers is under consideration, it is not possible for
me to give the referénce of seniority list. However, my name in the result sheet referred above, lies
at SL.Nio.131 of limited Departmental Examination held on 21-2-99 (Photo copy enclosed for your
ready reference).

In view of the above, I am entitled for Notional Seniority and consequential benefits
“w.e.l. 1999-95. It is requested to allow me Notional Seniority and other consequential benefit w.e.f.
94-95. ’

Thanking you.

Enclo: As stated above. Yours faithfully,

Dated,Guwahati, : Y
The z vk June’ ot (RAMEN BORAH )
Assistant Engineer
Guwabhati Central Sub-Divisioh-I,
CPWD,Guwahati-781023.
Copy to:-

1) The Chief Engineer(NEZ),CPWD, Shillong-3.

2) The Superintending Engineer, ACC-1,CPWD, Guwahati-21.
3) The Executive Engineer, GCD,CPWD,Guwahati-21.

( RAMEN BORAH )



Rk ‘ Dated: ;4 /11/2006,

Ta

The Divector General (Works)
CPWD,Nirman Bhawan

New Delhi-110011. @

('l‘lil'()llgh proper channel)

~ 1D -

Subject:- Grant of Notional Seniority and consequential benefit there upon.

Respected Sir,

With due respect and humble submission, 1 beg to state that Sir, I hade made a
representation to your good office vide my letter No. Nil dated 29-06-2006 (zerox copy

attachcd) which was forwarded by the Office of The CE (NEZ),CPWD,Shillong under letter
No.5/84/2006-Admn. dated 12/07/2006(zerox copy attached) seeking grant of Notional
seniority in the grade of Assistant Engineer (Civil) and also other consequential benefits
thereupon with effect from the date and year in which vacancics arose as was done in case of
Sri AP Garg and other vide your O.M. No. 8/26/2005-EC-111 dated 28/02/2006. &
No.8/26/2005-EC-111 dated 23/05/2006 (zerox copy enclosed) in compliance to the direction
of thec Hon"able CAT, Chandigarh Bench in OA No.1260//2003 dated 29™ July 2004.

Sir, more than 4 (four) months have been passed but nothing has been heard from
your end so far regarding grant of notional seniority and other consequential benefits there
upon in my casc as prayed for, resulting loss of financial benefit for me.

In this regard I would like to apprise you once again that Sir, my name is appears
at SL. No.26 of vacancy year 1994-95 in the result of Limited Departmental Competitive
Examination 1999 declared by the CPWD Training Institute, Ghaziabad vide No. SE
(MVIE/Depart.Exam/98-99/1710 dated 16/02/2001 and my Seniority No. is 2579, in the
Seniority list issued by your good office vide No. 29/01/2002-EC-11I dated 04/06/2002.

In view of th¢ above. T carnestly request your honour kindly to look in to the
matter sympathetically and grant me the Notional seniority in the grade of AE (Civil) w.e.f,

1994-45 (vacancy year) and also grant me the other consequential benefits there upon my
tavour without further delay.

It will not be out of place to mention here that there is a Ruling of Hon’ble
Supreme Court of [ndia that. justice/rclief allowed to any other person or group of persons in
a particular case or situation is equally entitle to any other person or group of persons placed
in similar case/situation for which they need not to approach any CAT/Court for justice.
However if necessary 1 may approach to CAT/Coutt fof my letigitum right.

An carly action in this regard is highly solicited please.

Yours faithfully,

\el)
Ly "///- '
CLAKHYA AN pATIR)
Assistant Engincer ,
Khatkhati Central Sub-Divisio-I
CPWD,Khatkhati, Assam.
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In thia epplication dstsd 18t Hovenbar 1587 thae 4

npplicant vho ia e Rombaer of the Schoduloed Coste and

has been varking es & Junior Enginecr in the

P T T

- o

Olrectorste Genarel of Vorke, Contrzl Fublic Uorks 'j\

Ocpartmont, Nnu Delhi  has, challengad thoe nnnnsr An E
|
!
i

o
uhich he and otth'ScheJul&J.Caata Junior Enqinnnra Co

. vore pronotsd 03 Asslatent €nginacr by violsting the

1.

tostor aywtom ror resorvation of prcéotion posts end i %*

e “Ua }»«m&w\ q ‘1 : i )

;;ﬁijffuuhcs nought cpproptintu senfority by sntedating _ hiu . ;

e : |

/’ Mo TV and otH‘r Soheduled Cects Junlcer qu;nvars. iqcludrd : |

L ; . | K 4

( in the Ennal of pronotion e Aesintent rn"inc vith ! l D
i - :

\\g\\\ ccll consoquan iel relicrs {ncluding arrsare of pay. 2 :

\-\\ (&:\NN._.{"’:/,.‘ . . .
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Yhon the cgoo, hovever, ves taksn up feor

arQuoonte, tho learnod counsel for thz epolicant oloted

,thuL tho appllication should be conuidurvﬁ cnly {n roopoot

of the Individual Yriuvonce of the opplicant uho scooks
. Al

prorotion as aqsiu&unt Engingar frox-19%6 - and not fron
1907 uith sl) consoquential bonefito. The brief rgots
of the coos are as follous,

3 The épqli;ant 'gho fs a nambor of tho Schedulad

Custo, joinad socvices as Junior Cnginvur on 2.8,76 end

as such he was entitlud to pronotion as Aesistant
. ntat ,

:Enginesr against a rasnrv&LVACaqoy in sccordonco wvith’
. - .

tha.preacrfbpdiroutor systea. Durlng 1970-79, dus to
non-nVailgbilipy of nligible Schoduled Castu candidatcesr,
91 posts thcn uato to bu rillsd up by thea, had Lo Le
rilled up-by Qﬁn;;al cendidatea and -thore vas thus B
bucglog of 91':ana;vnivacancica to bo filled vp by

b .
Schsduled Caste/Sohaduled Tribe candidatos.  In 1922

.agginst 174 nnnounéad<vacahclss, 2 panel of 1430 gonsersal

cnﬁdidataa. and 34 Schodul'sd Caste/scheduled Tribs
cundidptes“:gza‘?roparud;.:lnitially the rezpondanto
f{iled up only SO.VuCunqlun all by Qanéral cotagory
cendidates ulthout taking {nto account tho backlog of

91 carriad over vacencies snd 34 vaconcles Lo bu rilled

.up bthC/ST céndldatoa; According to tho opplicont,

in tho flrst batech of 50 lJunier Englnoers who voro

<
promotod ao ‘Nsslztant Englnoars, .ot loast 50+, .9,

25 vacanclos should Huva gsnuito the ST/ST cgndldatan
'to‘maka up the ahqrt-fall of 91 vacsncias and
avellability of 34 sC/ST caendldates fncliuvcac in lhe
penol, Tho epplicant's griovenco lo Rt osvEa LT

according to hie Qonibrlty and posltic {n tha pana)
ATTESTED
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propered in 1962 ho could not havz .beon pppolnted ngalnat

5 q - . ‘ :
the 25 ruoarveqvauunciuo out of 50 vacencles uvrongly

rillnd up by qoncrnl cnndiduleu {n NHoverber 1903, his

-

:ohancea of aarlicr pronotlon vore dsntroyed by tho‘

” raspondonts by p~omoting AS gnnorul candidates rron tho

panal of 1982, in Oocember 1983 sven though 22 or thuua
Quconclou chould hove gono to tho Schoculed Csate/

Sohcdulud TrLoo condidutuu. In that coso , ho should

havae boun pronoted in Doconbsr 1983, It may bs

..nontionud that in the pancl of -174, tho position of

the epplicant amcngst ™ the 34 Schcduled Ceste condidatos

voe third fror the bottom. Hio cnrlicr ropresentations

" have not broﬁ@ht'forth any results. .

4y . Tho- rtupondentu hova not (llcd ‘wny ccuntser

af Fidavit duapite ssveral nn~nr*uni‘iuu glven to theu.
Accordingly, ua hoord ths lesarnod councal fecr toih the
partiaa uith the rolloulng rauulta. ,

5. " The main point vhich falls fot dociaicn is
uhothnr whon Vacuncioa uh&ch aro rillcd up at diffaront
pointn of time in batchus fror o lnrguypurel, tha
raoorvatlon polnts can bs 1gworod (or cach batoh in
profsrencv to the poalticn in tho pans)l vhare schsduled

Ceote and Soheduled Tribs Cundidatvn occupy ruch lcuor

positiona. yhile the lsarnsd counesl ror the eppll n b

ZETpbetes thet  for anch botch tho rootsr pc&ngn should bw

takan'into cccount out of 4C polnt or 100 polint roetsr

‘l
'nu proucrlbﬁd for dotermining tho nueber of_rauwrvoi

°‘\' \’)

) Vaconciec, the luurnod counsel for the recpcndentc arouas

.u‘,l%&Q aequ.nce of rixf»& up vacynsico in one lot or in

R

'
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butches ahould\rollou tho suquenco £n thoe pansl, This
argunent goos countsr to the npifii of ruocrvatiun. The
rostoer polnte uhuthut .on a 40 polnt or 100 point baels
ls o runnlng routcr uhich hoo to bettokon into‘acoount
aa.cnd uhgq the Vacancian~arn rillod up. For sach boteh
ccvering @ partlcular”upan of pointc, the numbor of
Vucundicm rouarvad for, Cchuduled Cantoo snd Scheduled
Tritas. ia determinod by.the raautvo,pointa in the rostar
uhich fall uithin thab 8pan. Thurorors in tho first

batch of 50 Vncnncioa flllnd up &n Hovombo: 1963, the

o roaponduntu uhould hmva applicd tha rostat and cppointed

tnc JL/STguunuxqucuu lron LHB pateis Ln thu ordar or tholr

pouitionfih:thé panel, - This zhould hnva bncn follound

' in tha aobond batch~or 45 vscaonclen Filled up in

' Decomoor 1983 'fo ths nusbsr of reserve#vacunciua urisihg

rr0a the rootar uhould hava been nddud the back-log of
C Y s d,

a'risd roruard vacanciac froa 1978-79 nnd not more thzn
50% of tho VaCuncioo in oach botch ohould hnvn gono

to tho SC/ST ctendidaten in the panol of 1982, Tho
learnued cognanl for tﬁn applic;nt brought to our notlice
the doclalaon of 'the H;inbibal Sonch of the Tribunsl doled
31.7,1991  4n 0.A 1301/90 rendsred by the Hon'blo Justics
U.C.Srivastave, Vicatchnirnan. In that cadn y tho
spplicent & Schudulsd Triba cnndidste wes 16th in ths
pnnul aof 16 orricara for prono {orf 82 Aauistant Hnbour
C:nmluaionﬁr . Ma vas not promotsd bscsuse of hlé lov

pasftian , ‘ovon though in scoordosncs vith the 40 point

rooter, polnt No.4 wvas to bs mads avallsble to him,

ATTESTED
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Thufrollodingioxtrcota ftor thee Judgaont vould bo

roluv:ntx~

L0, Qo;hava'gonu throv
. tlhu.cquY _Thu.pogikioq‘regafding.thc Fost or
L »f- promotipn in:oleér: "The DPG'.dsdlarcdkd baﬁel af -
o 164mapborq.n?dhlgtu; on. . it uvas found that 12
vaccnciﬁq hava 8xistad, - Vhatavar Ray be thy
poaition, adéo;dipg'to bhao woow Faint, énc

v .

to b Promoted to the eafd POBY vi5.f, tho datq

Tho rollouihg extrocte froa tha Rinfstey or Hpag AT

!

lfalro
o.m.u_o.1,0/52/73{utr,.(scr), dated 2ath may, 1974

¢ vould

also by portinonty «

“"Since in“fha cann'or.direct’rqcruit:ant through
txsmination, 9enerelly gl] th, solsctsg Candidptss
8T¢ sppolhtng ainultnnvcualy,ALhc QUeation pa i
wvhioh ordaf'or appointnnqts nhoulq be azge
89uinat roseryeg vacanciss, ui]) ne srico
normuliy. ;Hovevar, 8 Cese has oong o the notfce

v of this Ospartment {n wifch 8ll the Cendidgotss

L ' telgoted fop' appolntmgnt by diraeot Fecruftment
through axg@ination Could not by sppointegd 4t the

8222 tirs and orfgg, of appointasnt Vere sent
to s rou candidoteg only, uvithout hovover teking
{nto couvount the t9ssrvations for Schedulad Cuatgs
and Scheduled Triby, vhich Vould have bscong

_;q:ﬂ:mtfa\ dug nuparutaiy {n those sppofntmenty - The

DR runuining_éiﬁdiaﬁlﬁn'vuraAnopdlhtad fa subssquant

batchaes, A;'a.riault, 8Cas of the 5chndulodhcns§ua/‘

VoL Scheouloed Tribas Cendldatos uho (N5y)4 have boen

eppolntogd {n. the fiest baten Ttaoll yape sppolnteg

R ﬂf;,fnvonlr {n the secang Eotch, Uhora 21l ercofntaanty,

throuoh uxnmlnation fer direct Tezruitnant Cennat

ATTESTED
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,_rillad up'; Ln Noveubsr, 1983,

o ..

oy '
Sepae ey gt

be made niuultunsoUsly,
bo to dntnrminu

_Lcacrvud

the corrcct procodurce wvoule
—_—
Lho nunber or Vacang ica Lo

h @
ror Schaduled Cnrtru o Sc:uuulcd Trit

roster {n opch ba.z

;Wﬂﬂpnratsly "sccording 'to the

N T
” Of eppointuscnts’ and to nake " eppoltrment of the
S B LA P R

;F99quirod nunber 9f. genoral snd Scheculed Castsa/

Schedulud Tribus candidat 33 in the boktch,n
BRI NI .o k(,.-) vhaa vy Q&M)

6, “In the' facts ang clrcuastancos vs alloy the
upplicution to’ tha extqnt of directing the respondentes

to (ollou the 40 point roatar for vsch batch of vacancis

Ducvrbar, 1983 and
auucaquantly and ‘inolude thu beck-109 of ocarc{osd rorua‘d

_rsserved vacenciss also 1 Bubjoct b ths condlition tha‘

nct wore than 505 or thc vecencias of oach tatch uhould
bu rilled Up by cchudulcd Caste/Schedulad Tribe candldatsy

) rroa the panul mr 1982. The rzpplicant ghould bp givon

v .,

AL ;‘...—.a.a' Y, . . R
notional promotion 55 Asaictan‘ Enginaer L{i1 his turn

{n tho panel ° against the resvsrved vacanclies of oach

'butch S0 rcckohad . Hie date of zctusl promotion zhould

—— ——

be antedatad to the deto of notionsl g:onation on

==

D SRV S,

the above buaiu'.vlth all oonsoquent{sl benafitn

~.

including thatwor'. soniority In the cadre of Aoolotant

Enolnasr. Aovisng an tho ebovu Iines ohould be corplnt
uithin f poriod of threg uonthn frox ths date of

CO»JJniLatIOH of thiu order. Thara will te no ordng

as o coa}a. : - T , ”;4~r\.4
T TI I e T .‘.--::—-;.l'wi-.\ﬁﬂf‘x . : i
--wfv“-.’-'_.:z'\i‘ Ldtn A..' : 'l . ) ber B eeeaied : ——
7{'“ .k G V‘\/\p&(}_gnll( ([lUL: cul'y ¢ lS'P\ r\ .
(J.r.Shornk) l&*%«%u B (s.P.liukeryi)
Judicisgl H?abur . - ?/. ﬁh// Vico Chalrean
Loy /4;4 VT -gbéf\cﬂ
- i e Cums el Greeedy
RNy ','-:*,.::/’/ S ' Sf;':;lion Qtficer {7-"1

s v i e
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